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QUESTIONS AND ANSWERS. 
EXPLOITS OF INDIAN TBOOP§. 

1. 'I'm: HONOUltABLE RAJA YUVERAJ DUTTA SINGH: WiI,l Government 
make a statement regarding the achievements of the Indian troops ill the 
different theatres of war, subsequent to the statement made on the floor of this 
ffouse in reply to a question of mine in the IHst session? 

GENERAL THE HONOURABLE Sm ALAN HARTLEY: I do not propose to des-
.)ribo tho revolutionary change in the war situation as a whole which has taken place 
since I IlJlswered the Honourable Member's last question on this subject on September 
21st, 1942. Events have spoken for themselves; and Honourable Members are 
well aware of tho operations which lifted us from the dark days of last autumn to the 
brlghtest New Year the United Nations have had since 1939 . 

•. '." The unsurpassed Russian victories from Leningrad in the North to Stalingrad 
8.1ld'the Caucasus in the South, the final triumph of the 8th Army in its drive from 
El Alamein to Tunisia, a. distance a.lmost as great 808 the whole length of the Russian 
fiOAt, the successfullan~g of an Anglo-American Expeditionary Force in French 
Nurth Mrica. and the successes achieved on land, sea and in the air by United States 
and Australian forces in the South West Pacific, have all contributed to the new and 

> promising situation in which we now find ourselves. So also has the increasing a.ir 
offensive maintained by the R.A.F. and the U.S.A.A.F. against the enemy in occupied 
Burma, Siam and China. 

The meeting of the President of the United States and the British Prime Minister 
. together with the sea, land and air Chiefs of Staff of the two countries at Casablanca, 

followed as it was by further conferences in Cau-o, in Turkey, in India and in 
Chungking, is symptomatic of the firm intention of the United Na.tions, having 

. seized the initiative, to mllointain the impetus of attack. 
India's fighting forces have not been so directly involved in these developments 

!i" in previous phases of the wa.r, or as they will be in operations to come. In North 
.' trica, ~here Indian units played 80 large & part in the destruction of Italian power 
.:.((1 res~tance tQ German effortj:l, the :veteran Indian Divi8ions had t!lroughout 
" N. B.-Questions against. the HOD;. Raja Yuveraj Dutta Singh were put by the Hon. 
, . '.. P. N. Sapru and questIOns Bgalnst the Hon. Rai Bahadur Lala Ram Sar~ ylW by the 

O·."!. n. Pandit Hirday Nath Kunzru. . 
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almost two years of continuous fighting in Egypt, the Sudan, Eritrea, Abyssinia 
and again in the Western Desert and Cyrenaica, suffered a progressive although, 
until the' defeat of last June, relatively small, number of casualties. Both the 
4th and 5th Indian Divisions did have a certain amount of respite in the weeks 
previous to th(;l attack launched by General Montgomery last October; but the 5th 
Indian Infantry Brigade for example, which as a unit has perhaps seen more fighting 
than any other of the Indil!on Divisions; remained on the Ruweisat Ridge which it 
had held so aggressively against all Rommel could do in June and July.' 

The famous 4th Indian Division held a section of the EI Alamein front with th .. 
6th and 7th Indian Brigades last October. Honourable Members will recollei:ll 
that the other Brigade of this famous Division, i.e., the llth had unhappily been 
overwhelmed at Tobruk. The two remaining Brigades had received reliefs in the . 
shape of one or two .new battalions and many reinforcements which were naturally 
by no means &8 well trained or as experienced in desert warfare as their predecessors. ~ 
Therefore too heavy a burden of the major initial <.:>nslaught was not imposed on . 
them. • 

As Honourable Members are aware our attaok at EI Alamein was one more of 
steel and high explosive than of human Dia.terial. An artillery barrage of propor-
tions unprecedented in desert warfare, and supported by dn aerial bombardment no 
less tremendous, preceded the advance of the infantry against Rommel's lines. In 
the result, when the Infantry of the 4th Indian Division advanced to support the 
51st Highland Di'Vision in the main attack, to dIjve a wedge through the enemy's 
fortifications, they found German and Italian alike almost stunned by the weight, 
of the bombardment. The 5tti' Indian Brigade, pushing forward on the night of 
November :lrd/4th actually went through to a depth of five miles and took a large 
number of prisoners but met with little serious opposition. The total Indian casual-
ties in the Western Desert in the ,period between October 23rd and October 29th 
were 5 killed, 51 wounded and 21 missing. 

Subsequently these Indian units spent a few weeks gathering in prisoners and 
immense quantities of Dooty left behind by Rommel's fleeing Armies, while General 
Montgomery's tanks and light mo'llile forces drove through in hot pursuit. ¥en-
tion must, I think, be made here also of the part played by the R.I.A.S.C. and 
Transport Companies in the great hid to maintain the maximtim of supplies forward 

I to the forces driving towards Tripoli. It was gratifying to liberate at Mersa Matruh, 
Tobruk and Tripoli and other plaC68 several hundred Indian and Gurkha soldiers 
who had been retained there by.the enemy as labOurers, and many of whom inci-

I dentally had' indulged in some highly successful sabotage of enemy supplies. 
; , Whether or not enemy resistance in Tunisia is going to 'be such as to call for a 

further heavy concentration forward of Infantry by the 8th Army and therefore for 
a final particip'ation of Indian uni1:6 in thE> North African Campaign remains to be 
seen. But the record of the 4th and 5th Indian Divisions, tne 3rd Indian Motor 
Brigade and others, in the war in Mrica as a whole has been outstanding and one 
for which India, the Empire and the United Nations have reason to be grateful. 
Throughout nearly two and a, half years of active service in ~he Middle East the 
.th Indian DiviRion has suffered some 15,000 casualties, but has captured over 
100,000 Ita.lian and German prisoners and has accounted for numerous enemy 
tanks and aircraft. 

Before turning to our own immedia.te war front·in the East, mention should I 
think also bo :ma.do of the Indian units faithfully helping to garrison other lJarts of 
the Middle East from Eritrea to Cyprus and forming a large proportion of the forces 
under General ,Wilson in the Persia· Iraq Command. The aB8urance given our 
Russian Allies and our friend Turkey by the presence of the Indo·British Army to' 
the North and West of the Persian Gulf has been at once an encouragement to the 
Soviet and a concern to our enemies. Moreover, Indian skill and labour has played 
a major part in building up the vital'line of communications and supply to Russia 
from the Persian Gulf. • 

As regards the Burma front and our war against Japan we can, I think, claim to 
have leamed our lesson and to appreoiate that we oamiot underestima.te the Japan~ 
or take urnecessary and quixotio risks in prosecuting the war against them., 0 1 
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troops, 80S Honourable Members know, have been active on the frontier from the 
<llihindwin Valley to the Arakan (',oa.st. The problems of fighting ana still more of 
supply in that wholly undeveloped and .wild jungle country remain 80S fornrldable 
as ever and our enemy is finding it equally difficult, ~espite his advantage of being 
in &itu. Nevertheless, along the whole line our Eastern Army has pushed forward 
into Burma, while our guerillas &nd patrols penetrate deeper. into enemy occupi.ed 
territory. In the minor a.ctions in which wt! have 80 far been engaged our troops, 
British and India.n, have already shown that they have profited by the lessons of the 
Malayan and Burm.a Campa.igns and by the consequent adjustmonts in training 
that have followed. The Indian soldier is today showing himself 80S astute a. jungle 
lighter as the Japanese themselves and is harrying the enemy 'with considerable 
'!uccoss. , 

To put it briefly, we are quietly feeling our way. We learnt by bitter experience 
Japanese offensive tactics in the peculiar terrain of Malaya and Burma. ; we .are now 

.ppreciating the situation as to now best to deal with their suicide methods . of 
.defence. . • 

It is unnecessary at this stage of the war to einphasise t~e importance of enabling 
.the Meroh&nt Service to carryon its work in safety. During the period under revi"w 
-the Royal Indian Navy has been constantly engaged in cOnvoying merchant vessels, 
pa.trolling and mine-sweeping. The merchant tonnage that it has conducted in 
.security between ports reaches a lR.rge total.' 

Although the escorting of merchantmen forms so important a part of the Navy's 
'Work, it does not, from its· nature, often figure in" the day's news. The gallant 
.action fought by H.M.I.S. " Bengal .. in company with the Dutch tanker " Ondina. .. 
three months ago served however as a reminder of the responsible role played by 
H.M.I. ships employed on these duties. Not only is convoy work carried out in 
the seas around India; H.M.I. vessels built in the United Kingdom have also, in the 
.coUrse of their' first voyages· to the East, assisted in escorting merohantmen from 
Europe. It was recently made public that during the whole of 1942 H.M.!. ships 
.steamed·383,150 miles on escort duties and another 237,220 on anti-submarine 
patrols. The growth of the fleet ena.bles the navy to perfotm these tasks on a 
,constantly increasing scale. 

An opportunity df co-operating again with our ~roops in Burma has been given 
to the Navy in consequence of the present operations in the Arakan area.. H.M.~. 
vessels did good work last year off the Burma coast and are rendering assistance in 
this latest pha.se. There have aJready been encounters with the 'enemy. In .one 
.of these a Japanese coastal cra.ft was rammed and sunk, at least. 50 of the enemy 
perishing, while earlier the same night an enemy launch was driven ashore. 

The Indian Air }'orce has not aga.in been in aotion against the Japanesesinoe 
the campaign in Burm$. beca.use it is busily expanding and training with the most 
modern types of fighter and bomber airCl'aft. But, subject to the continued success 
.of the present recruiting campaign, the weight of India's own growing Air Force will 
.soon be felt together with the R.A.F. &lld the Americans on the Burma front. 

INOREAsE IN SLAUGHTER OF CATTL.E. 
:.!. TIlE HONOURABLE BAJA YUVEHA,l DUTTA SINGH:' Hl\ve Government 

l'eceivcd any oommunication from the Houthern India Chamber of C(~mrnerc() to 
!he eff~c~ that· there has been a considerable increase in the slaughter of oattle 
~n Illdla. In recent mo~ths, which acts as.a great haildicap to the campaign for 
1I1c.reased food, supply In the country, and to the propaganda for increased milk 
production, inaugurated by H. E. the Viceroy? What is the cause of the 
incwase in the slaughte~ of cattle in recent months; and what steps have Gov- • 
ernme'1t taken, or propose to take in this matter? . 

THE HONOlJRABLE SIR JOGENDRA SINGH: Government have received the 
communication referred to by the Honourable Member. 

Outside the requirements of the Defence Services the. Government Q[ India 
are .not aware of. any increase.in the slaughter of oattle. The increase for befence 
requirements is due to the presence in the country of a. large number of troops a.nd 
prisoners of war who ~quire beef. • , 

A2 
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As rega.rds th:e requirements of the Defence Services,' the Goovernment ef Indta f. 
have ordered that cows in milk. and pregnant cows should not be accepted for slaugh-
ter and they have also issued instructions 'that in all future contl'lllCts for the supply 
of beef a clause should be inserted to the effect that working oattle used for trans· 
portation sllould not be accepted and should not be tendered for inspection. Persons. 
who had the oontracts at the time of' the issue of these orders have been requested. 
to comply with this restriction. . 

REGISTRATION IN BRITISH INDIA OF EVACUATED CoMl'ANIES. 
3. TilE HONOUR-'BLL: RAJA YUVERAJ DUTTA SINGH: Is it a fact that 

companies incorporated in any Dominion, British Burma, or in any Colony, 
British Protectorate, or m8'lldated territory, have been authorized to be removed' 
to Briti~h India, and treated for all purposes as if they were companies 
incorporated under the Indian 'Companies Act? Itow many of the companieEl' 
have been incorporated in India Billce the olltbraok of the war, and from what ' 

. oountries? ,. ':'!j 

Tn HONOURABLE MR. N. R. PILLAI: The attention of the Honourable, 
Member is invited to the provisions of the Registration of Transfened Companie!'. 
Ordi.na.nce, 1942, and the Rules made thereunder. 

Power to register companies under the Ordinance has been delegated to' Pro· 
vincial Govermnents, &nd the Government ofIndia have not yet received information ' 
as to the numbet of comp&nies so registered. I 

THB HONOURABLE MR. HOSSAIN IMAM: Do the Government of India pro-
pose to get such information t 

THE HONOURABLE MD. N. R. PILLA!: Yes, Sir. 
INDIAN SEAMBN IN TO BRITISH MERCANTILE MARINE. 

4. THE HONOURABJ.E RAJA YUVERAJ DUTTA SnWH: Will Goverumeut 
stata approximately the number of Indian seamen in the British mercan'tillt ; 
marine before the outbreak of the war, aud their number at present" 

THE HONOURABLE Ma. N. R PILLAI: The number of Indian seamen in the-
Briti,h Mercantile Marine before the outbrea.k of war was approximately 46,009' i 
and the number at present about 59,000. 

NUMBER OF KAURS IN INDIA. 
5. THE HONOURABJ.E RAJA YUVERA.T DUTTA SINGH: Will Governmen~ 

make a statement relating to the number of Kaz~ks who are now in India, where 
they have been allowed to settle and the conditions of settlement, together with 
the amount of expenditure incurred by Government on them? 

TuB HONOURABLE MR. C. M. G. OGILVIE: The- number of Kazaks in India 
is a.bout 2,000. They are at present encamped near the village of Tarna.wa in the 
Hazara district, about seven miles to the north east of Taxila railway station. They 
are maintained at Government expense and the cost of maintenanee for the period! 
4th May, 1942 to the 3rd February, 1943 was estimated to be Rs. 2,37,886.3-3. 

It is proposed to remove these Kaza.ks, as soon as possible to suitable ~ 
where they can settle down and work for their living. 

THE HONOURABLE MR. HOSSAIN IMAM: Has any a.rrangement been made 
for their perm&nent settlement anywhere 1 

THE HONOURABLB MD. C. M. G. OGILVIE: Not yet. , 
THE HONOURA'BLE MR. HOSSAIN IMAM: Is it a fac~ that some Indian States!, 

have offered asylum to them 1 
THE HONOURABLlI MR. C. M. G. OGILVIE: Yes, Sir. Two Indian States 

have made preliminary offers which are in process of being examined. • 
• TH:m HONOURABLE MD. HOSSAIN IMAM: May we know the names of those oj 

State8~ . 
, THE HONOURABLE MR. C. M. G. OGILVIE: Hyderabad and Bhopal. 

INCOKE·TAX LEVIED ON ARMY OFFICERS OF THE U. S. 1\., ETO. .. 
6 .. ~THE HONOl'RABI.E RAoJA YUVEUAJ DU'rTA SINGH: Will GovernmentJ 

st.ate t,he effect of the Indian r*'te of income· tux Oll army officers fro~ abroac:t .. 
serving in this country.? Are they 8ubjectto the same rate under the Indian!' 
Income·tax Act as others? If not, wJtat is the difference? i' 
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"'l'm: HONOURABLE MR. C. E. JONES: British India.n income·tax is, in view 

.of the 8lDa.llness of the.&Dlountinvolved and on reciprocal grounds, not levied on 
'army officers from the United States of Amerie& and the Dominions. . All other 
;&l1Dy officers, however, serving in India, save those who are in transit or w-tto 
,are here for only very brief periods, pay tax at the full prescribed rates according 
·&s they are resident, ordinarily resident or non·resident in British India.. 

Tm: HONOURABLE MR. HOSSAIN IMAM: May we know, Sir, whether the 
,Chinese army officers in India. are taxed or not 1 . 

THE HONOlJRABLB MR. C. E. !JONES: I do not think that question has arisen. 
:Sir. 

Tm: HONOURABLB MR. HOSSAIN IMAM: There is a l~rge number of Chinese 
.army officers residing in Ranchi distriot. 

THE HONOURABLE MR. C. E. JONES ,: I had not anticipated this supplemen. 
ltary question and I 80m not in 80 position to give 80 specific answer, but I will inform 
.the Honourable Member privately if he 80 wishes. . 
.]?UBLIOITY GIVBN BY THB SUB· POSTMASTER, NASUIPUR RAJB.ATl, TO TUE MUNICIPAL 

ELECTORAL ROLL OF THE MUBSBlDABAD MUNIOIP.ALITY. 
7. THE HONOURABLE KUMAR NRIPENDRA NARAYAN SINftA: (a) Will 

..Government state whether it is a fact that the Sub·Postmaster, NashipuI Rajbati 
in Bengal had published the Municipal Electoral Boll of the Murshid~bad' 
,Municipality; if so, was he authorised by the Posial authorities to do SO? 

(b) Is it a fact that the Sub· Postmaster of Nashipur Rajbati had been 
.instructed to do so in writing by the Vice Chairman of, the Murshidabad Munici· 
IlaIiL.y; if so, will Government lay on the table" It copy of such instruction? 

TUB HONOURABLB SIR MAHOMED USMAN : (a) and (b). The Sub.Post· 
'master, Nashipur Rajbati, received a letter from the Vice.Chairman, Murshidabad 
MUlllcipality, requesting that the copy of the .Preliminary Electoral RoU of the 
Murshidabad Municipality be hung on the notice board or at some conspicuous 
pla.ce and to see, if possible, that it is not taken away by anybody. A copy of the 
letter 'is laid on the table. The Sub·Postmaster complied with the request of the 
Wice·Chairman without obtaining perinission to do so from the higher authorities. 

THE HONOURABLE MR. HOSSAIN IMAM: Is it necessary for-the permission 
.of the higher authorities to he received for this purpose 1 . 

THE HONOURABLB SIR MAHOMED USMAN: Certainly. 

'Copu of a comm.tntcation, No. 4.M., dated 11th Octobcr, 1942, from the Vice. Chairman, Murllhid. 
abad Municipality, to the Bub.PollmtJ/ller. NaIIM.pur Ra,;bati P. 0 

A CGpy of the Preliminary Electoral Boll of the MUfilhidabad Mun,icipality for the 
'Generall<~lection te 'be held on 16th March, 1943 being published at Nashipur Rajbati post 
-office. Kindly 'have that list hung on the Notice Board or at Morne con~picuoWl place and 
ileo if.posliible.it may not be taken away by anybody. 

EXl'ENDITUJ;Ul ON THE BURMA CAMPAIGN. 
'8. 'rUE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: Will Gov· 

ernlJlent 'state whether the Government of India, at the inst'ance of the Secretary 
of State, is bearing all expenses in conneetion with the reconquest of Burma; 
,if so, why? . 

THill HOllOUBABLB MR. C. E, JONES: The Honourable Member's attention is 
'invite,d to the reply given by the Honourable the, ~"inance Member to Mr. Neogy's ' 
,questIOn NI't. 48 on the 21st September, 1942, in the Legislative Assembly. 

THE JlONOURABLE MR. P. N. SAPRU: This is a very unsatisfactory way of 
:answeiing the question because we, cannot put any supplementary question. We 
:have ndt Mr. Neogy's qucstion and the reply thereto before us. 

'l1Ir.m HONOURABLE THE PRESIDENT: I may tell the Honourable Member 
~that it is the usual practice in this Rouse to refer to questions in the Legislative 
.AssemblY put in the past, and when you are putting a question, you are tupposed • 
1to know that similar questions have beenaaked in this very House or in the other 
BASe in connection with that matter. 

THla HONOUlUBLlII MR. HOSSAIN lMAM": May I' put 80 supplementary 
04Uestion, Sit. Are the expenses of the Arakan Army being borne by Hie Majeety'. 
(}overnment or by the Governmen~ pf India , 

," '., -' .- .. --" 
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Tm(HoNouRABLlIl MR. C. E. JONES: That,lSir, falls within the scope of this 

question and the same answer applies. If the Honourable the President has no< 
objeotion, I will read the answer ginn to Mr. Neogy. 

. THE HONOURABLE THE PRESIDENT: Yes. 
TmI: HONOURABLE MR. C. E. JONES: The answer, which has been given too 

an identioal question, which covers this point is :- , 
"No part of the expenditure on the employment of Indian troops in the Far 

East and Burma is debited to Indian revenues". I would remind the Honourable' 
Member who has put this supplementary quest,ion that Arakan is a pa.rt of Burma., 

Tm: HONOURABLE PANDIT HIRDAY NATH KUNZRU: Does this also 
relate to the pay of the troops that are employed in the campaign in Burma at the 
present time 1 , • / 

, THE HONOURABLE MR. C. E. JONES: Mr. President, the principles of this, 
financial settlement have been discussed threadbare Qn the floor of this House during: 
the last three Budget sessions. They are well known to every Honourable Mem~ 
ber of this House. As regards the application of the settlement in this particul8ll" 
case, certain specific questions have been a.sked to clear the position and specifio' 
answers, have ~n given, and I see no point in repeating the same questions and 
repeating the Rme answers to make certain a point which Government have already 
made perfectly clear. The a.nswer that I have already given says that no part of 
the expenditure on the employment of Indian troops in Burma is debited to Indian 
reven~es. I do not know, Sir, how I can put the matter more clearly than that. 

THE HONOURABLE THE PRESIDENT: I may mention that any Honourable 
Member is entitled at the next session to put a similar question and the Government 
Member in charge, can refer him to the previous answers given by him. 

PuBLIO DEBT OF INDIA. 
9. THE HONOURABLE RAI BAHADUR L.4.LA RAM SARAN DAS: Will G~v· 

t;l'~lIlJent state 'whether the public debt of the Government of India has been 
aiiocated among the various provinces; if so, what is the busis of the allocation 
and the share of each province? 

THE HONOYRABLE MR. C. E. JONES: The answer to the first part of the ques· 
tion is in the nega.tive; the second part of the question does not, therefore, a.rise. 
WITHHOLDING OF CERTAIN TELEGRAMS FROM SIR VIJAYA OF VIZIANAGRAM TO 

PRESIDENT ROOSEVELT 
10. rUE HONOURABLE Mn. }). N. l::1APR U: Will uvverument state:-

(a) whether two pre-paid cablegrams' were received froUl Maharaj Kumar' 
Sir Vijuya of Viziuuagram by the telegraph au~horities for being despatched to 
President Roosevelt one bearing No.1, dated 12th April, 1941, of the Bena('~s. 
Head PORt Office and the other bearing No. NCRBSO/19th August, 1942, of the· 
Madras Central Telegraph Office; 

(b) whether a sum of Rs. 240 was collected by the telegraph authorities ill 
respeet of the first cablegram and Hs. U5-lO-0 in respect of the second cablebrraro~ 

(0) whe~her these cablegrams were e\'er desp8tC'hed to President Hoosevelt Bud 
if not, why r,tot; , • 

(d) whether these cablegrams relate~ !o the pol~tical .4eadlock .in India undo 
requested President Roosevelt to use hiS mfiuenC'e m seemg that It was settled' 
in such a manner as to ensure the wholehearted co-operation of the oountry as :1 
free partner of the United Nations to fight the Axis men~~e; . ' 

(e) whether the, Maharaj Kumnr was ever informed' thnt the two ~ply.~~J(l. 
cables had Dever been Rent to Pre!lident Hoosevelt and the amounts paId by hml' 
for the' cablegrams refunded to him, if Dot, why not; and 

(f) 'I::hether open letters w~re addrelilsed by the Maharaj K~lInnr -of· yizi-
anagrum to all the ten Indian Members of the Vicero;v's Executive Councll on 
the 19th of August, 1942, requesting .their intervention to see tb.at the second' 
cahltlwam was duly sent to President Roosevelt? Whether replies have been 
sent bv the membe~s to the Mnharnj Kumar and if SQ, what is the nnturf\ Qf. the-
replie~? 



Qll'ESTIONS AND ANSWEllS 7 
THE HONOURABLE MR. E. CONRAN·SMiTH: (a) to (e). I regret that no 

informa.tion oa.n be given regarding telegr40ms. stopped, delayed or otherwise dealt 
with in the course of oensorship. 

(J) The Government of India have seen in the Press an open l~tter from Sir 
Vijaya of Vizianagram on tho subject but I am not aware what replies, if any, were 
sent to, that letter. 

THE HONOURABLE MR. P. N. SAPRU: 'Part (/) of the question asks whether 
open letters were addressed by the Maharaj Kum.a.r of Viziana.gram to ten Indian 
Members of the Viceroy's Executive Council on the 19th of August, 1942. May 
I ask, Sir, if these letters were received by the then lJ,ulian Members of the Execu. 
tive Counoil1 Have they any answer to give 1 . 

THE HONOURABLE MR. }}. CONRAN·SMITH: If the Honourable Member is 
addressing that question to me, I regret I am not in a position to answer it. 

THE HONOURABLE MR. P. N. SAPRU: Are the Honourable the ·Leader of 
the House and thE} Honourable Sir Jogendra Singh in a position to answer this 
question? 

THE HONOURABLE SIR MAHOMEDUSMAN: I must have notice of the 
question, Sir. .• 

TBl!l HONOURABLE MR. P. N. SAPRU: What about the Honourable Sir 
Jogendra. Singh 1 He would like to have greater JW>tice, I suppose ! 

THE HONOURABLE SIB JOGENDRA SINGH: At the moment I have no clear 
recollection whether I received this letter or not. 

THE HONOURABLE, MR. P. N. SAPRU: May I ask a further question, Sir t 
Is it also the practice of censorship not to give any reply to the question whether 
the money paid for a telegram has been refunded or not 1 

THE HONOURABLE THE PRESIDENT: Does it refer to this very Depart-
ment? " 

THE HONOURABLE MR. P. N. SAPRU: Yes, it arises out of this question. 
The point is that money was charged for sending the cable, Re. 240, and the Maharaj 
Kumar ha.s not been paid back that money. They can swallow the money and they 
cali also refuse'to send the telegram.... '\ 

THE HONOURABLE THE PRESIDENT: It is not usual to argue when putting 
a question. I have noted your question. The Leader of the House says that he 
want!:! notice. If you give proper notice you will get the answer. . 

THE HONOURABLE PANDI'!' HIRDAY NATH KUNZRU: Does the Honour-
able the Leader of the House want notice in or:der to answer a question whether 
he received an open letter from the Maharaj Kumar of Vizianagram 1 

THE HONOURABLE Sm MAHOMED USMAN: We ca.nnot remember off·hand. 
THE HONOURABLE THE PRESIDENT: Members of the Executive Council 

have a. lot of duties. They cannot remember the ~ctB about every question that 
m.a.y be ~ske(l. 

THE HONOURABLE PANDlT HIRDAY NATH KUNZRU: Not even about 
himself, Sir 1 . 

May I put another question to the Secretary of the Home Department 1 Why 
was not the money paid, by the Maharaj Kumar of ViJianagram for the two cables 
ha.nded in by him returned to him when the cables were not sent ? 

THE HONOURABLE MR. E. CONRAN.SMITH: The answer to that question 
is to. be found in the Post8 and Telegraph8 Guide, a compendious publication to which 
I refer the HOl}.Ourable Member. He will also find in that Guide Censorship Regu-
la.tions and I can only refer him to those for the answer to his question. 

THE HONOURABLE MR. HOSSAIN IMAM: Will the Honourable Member' 
kindly read tho relevant portions from the Guide 1 

Tim HONOURA~LE MR. E. CONRAN.SMITH: With your parmi.ion, Sir. 
I will. The two relevant portions are :-

, .. The exchange of all foreign telegrams, including thoee",ith Afghanistan, Burwa, Ceylon, 
Portugeae India, and Tibet, is permitted as all, act of grace, provided that the tefegrams &1'& 
accepted at the lI8Ilder's risk and subject to cenaol'llhip; that is, they may be stopped, d6layed 
or otherwise dealt with in a1l1"8llp8Cta at the discretion of the cenaorahip al1thorities and without. ~ 
iDfQrmatioD or notice to the aendel'll or the Adm- ". ' 
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. T.HE HONOURABLE MR. P. N. SA,PRU: Another supplementary' question, 

Sir" It telegrams are stopped, then I take it that the position is that the money 
paid for those telegrams by the sender is not refunded to him' 

THE HONOURABLE MR. E. CONRAN. SMITH : I think, Sir, I have already 
made it clear. There is no liability on the censors to let the sender of the telegram 
know; and therefore it follows automatically that the sender is not in a position 
to claim a refund unless he does so on the supposition that the telegram has not 
been despatched. 

THE HONOURABLE MR. P. N. SAPRU: You can swallow the money also I 
PRoPOSAL TO ABOLISH THE LoWER -GAZETTED SERVICE ON RAILWAYS. 

11. T.HE HONOURABLE RAI BAHADUR ~ RAM' SARAN DAS: (a) Will 
GoverI)ment state whether it is proposed to \!-boliah • the Lower Gazetted ~rvice on 
.Ra.ilways and to promote certain percentage of the officers to superior service , 

(b) Is it a fact tha.t the Lower Gazetted Service was especially introduced in 1931 
as an incentive for deserving subordinates, i.e., having good, energetic and loyal 
service' . 

(0) If the ~ply to (a) and (b) above is in the affirmative, will Government sta.te 
whether this a'bolition will adversely. affect the subordinates and if so, to what 
extent' Percentage of P.oste that will nst be open to suoh staff may please "be speci-
W., . 

(d) Whether the subordinates would be promoted to superior service straight. 
away and if so, in what proportion , . 

(e) How is it proposed to sa.feguard the interest of the 8ubordinates and make 
up the deficiency that they would 8Ustain by the abolition of Lower Gazetted Service, 
especially those who have off and on officiated in the a.ppointments during the Ia.st 
JO years' . 

(f) What will be the additional expenditure involved by the proposed soheme f 
THE HONOURABLE SIR LEONARD WILSON: (a), (c), (d), (e) and (/). A 

proposal to a.bolish the Lower Gazetted Service, with consequential changes in the 
.organization of the Superior Service, is being considered by the Standing Finanoe 
<:ommittee for Railways; the details of the ploposal are given in the memorandum 
published at page 47 et Req. of the Proceedings of the Standing Finance Committee 
for Ra.ilways, Vol. XIX, No. 1, a. copy of which is already in the Library of the House. 
What...final form these proposals wiU take cannot be stated at present but I may say 
;that the interests of all categories of sta.ff concerned have been very fully considered. 

(6) Yes. 
RE·EKPLOYMENT OF Ol"FIOERS OF THE INDIAN Clva SERVICE AND OTHER SERVIOES. 

12. T.HE HONOUBABLII RAx BAHADUB LALA RAM SARAN DAS: Will 
Government state the underlying prinoiple on which retired officers of the I. C. S. 
and other Services are being re.employed during and for the period of war~ 

THE HONOURABLE MR. E. CONRAN·SMITH: The principle laid down is 
;that no retired officer shall be re.employed unless his re.employment is justified on 
:publio grounds and in the interest of good a.dministration. 

T.HE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Do Government 
.also consider whether Indians of the requisite qualifica.tions are available before reo 
.employing a retired officer ~ 

THE HONOURABLE MR. E. CONRAN.SMITH: Government take into account 
:aU considerations before they sanction the re.employment of a retired officer. It 
is an exoeptional thing to do, but in war· time when there is strain on the sel'Vices it 
.80metimes becomes de6nitely in the public interest to retain a man with experience 
.80 as to make that experienco stiIlllova.ilable and also to relieve the 'straifl on,the ser· 
vices. Tnere is no racial discrimination. involved in the selection made. 

T.HE HONOURABLE MR. P. N. SAPRU: May I ask a supplementary question! 
Will GovemlJ)ent state the number of Indian I.C.S. officers re.employed. during the 
-war and the number of Europeans also ! . 

T.HE HONOUB.ABLJII :MR. E. CONRAN. SMITH : I am a.fra.id I must ask for 
notice, of that question: 



NOTICES OF MOTIONS' FOR ADJOURNMENT. 
THE HONOUBABLE THE PRESIDENT: I have received three notices of 

,Motions for Adjournmen~. I shall deal with them in the order of priprity as regards 
the receipt of them in the office. The first is from Mr. Hossain Imam :-

" I wish to move the "il.djoumment of the House on 15th February to consider a matter ot 
definite, urgent, public importance, namely :-

.. The failtqe of the Government of India to cOllllult either the repreaentativee of Partiee or 
the"Central Legislature on the framin~ of the basis for allocation of Defence expenditure between 
the Government of India and His MaJesty.'s Government". 

Mr. Hossain Imam, I would like you to satisfy me on three points. Firstly, 
whether this is a definite matter of urgent public importance i secondly, whether it 
is of recent occurrence; a.nd thirdly, the allocation of any item of expenditure in 
the Budget is a matter of urgent public importance. 

THE HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa: Muhammadan): 
Sir, I am grateful to you for giving me this opportunity of explaining this Adjourn. 
ment Motion. This J(1&tter was discussed in the two HOU808, in the Assembly on 
the 22nd September on a Motion ,and in our House on the 25th September. The 
defence of the Honourable the Finance Member was that he" had not had time to 
place all the matters which he had learnt in his trip to Engla.nd before the Gover.n· 
ment of India and for them to reach any sort of decision on them.'" 

THE HONOURABLE THE PRESIDENT ,; He did not 8f!.y, he had no time, but he 
stated-I read the report, I was not present in September here-that that was not 
the opportune time. 

THE HONOURABLE MR. HOSSAIN IMAM; May I ft'.a.d the relevant portion 
from his speech in the Assembly last session ? ' 

THE HONOURABLE THE PRESIDENT: That does not affect the issue. What 
he said on that ocoa.sion does not matter. YOIl ha.ve got to convince me that this 
matter is of urgent public importan(',o today. 

THE HONOUBABLE MR. HOSSAIN IMAM: The point is, tha.t it is believed 
that there is already a. Bort of arra.ngemE'nt between the Government of India and 
His Majesty's Government. When the Budget is framed, a basis is necessa.ry for 
the allocation between His Majesty's Government and the Government of India; 
-otherwise our Budget figures would be fluid. We would not know definitely what 
is to be the Defence expenditure. In order to arrive a.t A. definite figure of Defence 
expenditure of the Government it is necessary that there should be a. basis of seUle· 
'ment and the former basis of settlement has been described by its l\uthor in the, 
following words--

THE HONOURABLE THE PRESIDENT: Nobody disputes tha.t it is a' proper 
subject for discussion i but you have to satisfy me that this is the time for dis. 
cussion. 

THE HONOURABLE MR. -HOSSAIN IMAM: Unless we discuss it now, Sir, on 
the 27th Februa.ry the Budget is to he presented and we will not get an oPPQrtunity 
between now and the 27th February to devise a basis for allooa.tion. That is the 
urgency of the matter., ' 

'THE HONOURABLE THE PRESIDENT: Could you have moved a Resolu· 
tion 1 -

THE HONOURABLE MR. HOSSAIN IMAM: No, Sir, I could not have moved 
,a Resolution within 12 months of the discussion of the subject. " 

THE HONOURABLE THE PRESIDENT; Exactly, and therefore how is it 
releva.nt now, when you could not bring in a Resolution, for you to move an Ad. 
journment Motion 1 

THE HONOURABLE MR. HOSSAIN IMAM: In my opinion the Adjournment 
Motion differs from the Resolution in this respect tha.t we can discuss the same 
matter even within the currency of the same year. This is the safeguard which 
the Legislative Rules have provided us: that we oa.n discuss a m~tter on adjourn. 
ment even during the year even if we have discussed it in the former session but 
I oa.nnot move a Resolution on the subject. 

THE HONOURABLE THE PRESIDEliT: And therefore you oa.nno't move a.n 
Adjournment Mo1;ion. If you will read the Standing Order it says that the Motion 



10 COUNOIL OF STATE [15TH FEB. 1943 
[Mr. President] 

must not deal with & matter oil. which a Resolution could not be moved save with. 
the consent of the Governor General in his discretion. 

(The Honourable Mr. P. N. Sa.pru rose.) 
THE HONOURABLE THE PRESIDENT: Will you please sit down 1 When a· 

Motion for Adjournment is moved it is only proper for the Member in chJLrge of the' 
Mot.ion to speak. I concede that when a Motion ha.s been signed by two or three 
Members the other Members are entitled to speak, otherwise the Member in charge 
of the Motion can only speak. 
. THE HONOURABLE MR. HOSSAIN IMAM: My submission, Sir, is that it is 
not a JIW,tter on which a Resolution could not be moved because the previous dis-
cussion in this House was not on an i,:ientical subjJlct. The Resolution was that 
the Government should do certain things a~ the Adjournment Motion is that the 
Government has not done certain things; 80 they are not identical. 

THE HONOURABLE THE PRESIDENT: I see with you!' usual astuteness and 
cleverness you wish to escape that, but I have carefully studied the whole thing and 
I find that there is no difference between the previous Resolution and the present 
Adjournment Mopon. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU (United Provinces 
Northern: Non-Muhammadan): Sir, with regard to the interpretation that the 
Chair has put on this and ·the me that it has read out, may I inquire whether the 
language of the Standing Order excludes only those subjects on which Resolutions· 
cannot be moved in *is House 1 Does not the language of that Standing" 
Order show that we cannot bring forward an Adjournment Motion in regard to a 
subject on which no Resolution can be moved? For instance, we ca.-nnot have an 
Adjournment Motion regarding any matter connected with the Department of the 
Crown Representative because no Resolution regarding it can be moved, but I 
doubt, Sir, if it excludes other subjects on which normally Resolutions can. be 
brought forward in this House. • 

THE HON·OURABLE THE PRESIDENT i . This is to be read with Standing Order 
69 which says that no Resolution on substantially the same question will be moved 
within one year. That read with clause 5 of rule 12 makes the position perfectly 
clear. . 
, THE HONOURABLE MR. P. N. SAPRU (United Provinces Southern: Non-

, Muhammadan): But if a different situation arises; I mean a. Resolution is moved 
and after that a different situation arises then is it not open to a Member to move 
the Adjournment of the House which is different from a Res01ution to raise that 
question in R.nother form ~ 

THE HONOURABLE THE PRESIDENT: There were other points of view 
involved in it also and I shm.l give my rulin~ ~fter hearing MI·. Hossain· Imam. 

THE HONOURABLE MR. HOSSAIN iMAM: The recent occurrence, Sir, is this. We discussed this matter on the 25th September and the Honourable Sir Jeremy 
Raisman then promised that if he came ·to some oonolusions he will consult the 
House sufficiently before the presentation of the Budget. Now we are meeting 
today. This.is the first opportunity we call get and therefore I move this Adjourn-
ment Motion that the Government has not fulfilled its promise of making a state-
ment about the basis before the presentation' of the Budget. 

THE HONOURABLE THE PRESIDENT: Well, on the third point-the alloca-
tion of an item of finance ill the Budget-is it a matter of urgent public importance ~ 

THE HONOURABLE MR. HOSSAIN IMAM: Yes, Sir, it is a matter of urgent 
public importance because it will influence the Budget .greatly. If the ba.sis is a 
wrong basis we might be saddled with a heavy Defence expenditure. 

THE HONOURABLE THE PRESIDENT: I could understand your bri~ng in 
a. Motion lifter the Budget had been framed and disoussed that the Government had 
acted wrongly but I cannot understand your bringing it in at· this juncture. The 
framing ot;,a Budget and its submission is a statutory right of the Government or 
India and III exercise of that right they fl'llllne their Budget, but for you to put in an 

" Adjoutnment Motion a.t this stage I aiD. veJty doubtful about it. &v-e you anything 
, more to ~y on this ~int 1 " 



MOTIONS FOR ADJOURNMENT 1l 
THE HONOURABLE MR. HOSSAIN IMAM: May I respectfully ea.y, Sir, that 

the position is that when the Government have presented their Budget it will be-
impossible for this House, and for that matter for all the Legisla.tures of Indi!J. 
combined, to influence them. Even now it is doubtful whether we could influence 
the valiant II but there is' a possibility that if we discuss it now we might influence 
His Majesty's Government ,and therefore stay the hands of those people who a.re 
not really sailing under true colours. ' 

THE HONOURABLE THE PRESIDENT : I am not concerned with His Majesty'a-
Government in this House. 

TBE HONouRABLEMn. HOSSAIN IMAM: His Majesty's Government are 
the major ,p&rtners. ' 

THE HONO;WRABLE THE PRESIDENT: They may be, but I am not concerned 
with them in this House.· , 

'l'HE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Is there any manner 
by which a matter of this importance could be discussed before the introduction 
of the Budget 80 that tile viewlI expressed here might influence the oourse of action 
to be pursued by Government 1 Is there any other way in which that can be done ~ 

, THE HONOURABLE THE PRESIDENT: I will give my ruIing"On that presently. 
THE HONOURABLE MR. HOSSAIN IMAM: May I draw your attention to the 

faot, Sir, that if the Honourable the }'inance Secretary is able to give us a date for 
discussing the matter of the allocation of Defence ·expenditure between the Govern-
ment of India and His Majesty's Government I shall be quite II&tisfied with that and 
will not move the Adjour~ent Motion. 

l'HE HONOURABLE THE PRESIDENT: Your intention ill to discuss preli-
minarily to the presentation of the Budget ~ 

THE HONOUltABLE MR. HOSSAIN IMAM: Yes, Sir, because even if they give 
me tha.t right of P08t mortem examiuation I will be satisfied. ' 

'l'HE HONOURABLE THE PRESIDENT: Wen, that is another matter. 
THE HONOURABLE MR. C. E. JONES (FiQance Secretary): I have nothing 

to sa.y, Sir, except that ,by his last statement the Honourable Mr. Hosea.in Imllom 
has convicted himself out of his own mouth that the ground of urgency is entirely 
lacking in this case. Another point I would mention is that the Honoutable Mr .. 
Hossain Imam lJooms to think t,hat questions of high policy have to adjust themselves 
to tho Budget time table, and that as the '.{ludget is now drawing near therefore 
questions of high policy must necessarily be decided before the Budget is framed. 
I would suggest to him that questions of high policy are not decided 011 lines like 
. these but that the Budget has to adapt itllelf to the progress of discussion,. 
and 'that nothing has occurred since . this House was last in session to 
justify the Honourable Mr. Hossain Imam in assuming· that this qUOiltion has 
suddenly boiled up into such a question of public urgency as to justify a Motion of" 
Adjournment of this House. I lIubmit for your cons.ideration that the pre-requi-
site of urgency is entirely lacking in this case, and, therefore, the Adjournment Motion, 
subject to your-ruling, can hardly be in order. ' 

THE HONOURABLE MR. HOSSAIN IMAM: Sir, with your permission, may I 
ask one quest.ion of the Honourable the Secretary'? Has the Government of India 
come to any decision on the subject during Deeember and January ~ 

THE HONOURABLE MR. C. E. JONES: I would say that the whole matter will 
be explained when the Budget is brought hefore this House-which is the normal 
procedure in respect of such matters-and that pending that there is no partioular· 
urgency about this matter. 

THE HONOURABLE MR. HOSSAIN IMAM: The Honourabll' Member has: 
evaded answering the direct question. 

THE HONOURABLE THE PJ{ESIDENT: Honourable Members, thjs Adjourn-
ment Motion of which notice has been given today was debated at considerable 
.length in a full-dress'debate in this House in September last, when I was unfor- ': 
tunately not present. This Motion has a.lso been debated in the Legislative Aesembly .. ', 

An Adjournment Mo~ion must deal with a definite matter of urgent public 
importance according. to rule II of the rules fr~ed by the Government of India..; 
Wlder the Act of ~935. Now, the HonoUrable Member in charge of tM Motion.. 

IJ 
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{Mr. President] '. I ~ rtni ht hence 
.has failed. to prove to me the urgency of this matter, because on Y a oM goo will 

d b . th B dget when he and other em rs we ..shall have a full.dress e ate .on . e u. ' . . h' H In fact the .have the fullest opportnnity of discussmg thiS pomt In t IS .ou~. . '. 
Honourable Member has admitted, in a way, that he wanted this disCUSSion. now.m 

.order to enable him to bring forwa.rd a. Motion .su~seq~entl~. One fact 1.S qUltle 
.clear and that is tha.t the (':oOvernment of India, m prepanng and framJng the 
Budget, is exercising its privilege under the Act.. You cannot guide (':oOve~ment 
.as regards particular matters before the presentatlOn of the ~udget. . An AdJou~n. 
ment Motion is substantially & Motion of CelUlure. If you disagree With the actlOn 
.of Government, I can quite understa.nd if a Motion is brought forward by any 
Member suggesting certain thi;ngs to be done. But iLt this stage it is not a matter 

·of urgent public importance. • 
On the second point also, under rule 12 such a Motion could not be moved; 

.It is not a matter of recent occurrence. 
As regards the Budget itself, I can only say that the matter was referred to in 

·the debate in this House on September 25, 1942, when the Honourable Sir Jeremy 
Raisman made ceftain remarks; and as what he said supports the view that I take 

·on this matter, I will read out the relevant passage, to the House:-
.• Sir, I find myself in 0. position pf BOme emba.rr&ll8ment in· attempting to reply to this 

, debate and to deal with this Motion, Qlld that for two reasons. In the first place, 88 the House il 
· aware, it is not Ulual or poasible to pr_nt a complete financial picture at any stage other than 
· the usual Budget session, because it is only ·at that time that the Finanoe Department is 
· able to bring together all the relevant information and to B\JrV~y the situation 88 a whole. Any 
· discussion regarding the financial position of the country and regarding its financial capacity 
mUlt to a large extent be either abstract or unrelated to the current situation if it takes place 

,at a. time other than the Budget session when complete figures are available and are presented 
to the House .. That is my first difficulty. But my second difficulty is even more acute. 
As the House is aware from discussions which have been held in another place the whole subject 
of the Defence financial relations between the Government of India. and His Majesty's Govern. 
ment is at present under consideration by the Government of India. In these circumstances 
it is virtually impossible for me to make any \lIeful statement. The facts have all been prel!ented 
to my Honourable c,olleague& and here let me say that I have no doubt wha.tever that my Indian 

· colleagues are in fuil possession of the whole subject and that no one need have any apprehension 
· as to whether they will fully exert'ise their influence on behalf of so(,lIring an arrangement which 
is satisfactory to this country. I am very grateful for the remarks which hav~ been made about 
my own stewardship of India's finances up to this stage, but if there were any doubt of my own 

, .~xiety to protect India's interests to the utmost, I think I may say that the present constitu. 
" tlOn of the Government would make it impossible for any dereliction of duty of that kind to 

··!take place". 
I entirely endorse these views. They support, the view that I take on this 

,Adjournment Motion, namely, that the privilege of framing the Budget has been 
:given to the Government of India by statute, and that we have no right to interfere 

, in this matter before the financial statement is presented to the House. I therefore 
hold that the Adjournment Motion is not in order, and I disallow it. 

The second notice of an Adjournment Motion has been submitted to me by' the 
Honourable Mr. Kalikar. The Motion reads &8 follows:- .. 

.. I want to move for the Adjournment of the House to discuss a matter of urgent public 
, importanr.e, viz., the situation ari"ing "vt, of the refusal of the Government of, India to relell.se 
.unconditionally Mahatma Gandhi who is fasting ". . 

In my opinion this Motion is in or<ier, and.I am prepared to admit it, subject 
. to what I hear from the Honourable the Home Secretary. 

THE HONOURABLE MR. E. CONRAN-SMITH (Home Secretary): Sir, Govern· 
ment do not wish to take objection. 

THE HONOURABLE THE-PRESIDENT: "l'hen I shall place this Motion before 
-.~he House, because under our rules I have to take the consent of the HouL*'. If 

: 15 Honourable Members ris~ • 
THE HONOUBABLE MB. V. V. KALIKAR (Central Provinces: General): Sir, 

that is no~ ~he procedure. Only if objection is taken is the oonsent of the House 
necessary; not otherwise. " 

_ THE HONOURABLE THE PRESIDENT:, But it is always subjt;lct'to the lea.ve 
pf the H6use. Leave of t~fl llC)\ll!(l Wa.lways obtained. 
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THE HONOURABLE PANDJT HIRDAY NATH KUNZRU: Government have· 

not objected. There is therefore no rell80n why 15 Members should be asked to. 

rise. THE HONOURABLE THB PRESID~: I. will ~k the ~onourable Members. 
generally if they are all agreeable to this MotIOn bemg ~Dl1tted. 

HONOURABLE MEMBERS : Yea. . 
THE HONOURABLE THE PRESIDENT: Then I fix 4 P.M. thls afternoon for' 

the discussion of this Motion. 
Now, there is a. third'Motion of which notice has been given. I refer to the· 

notiee of Motion submitted by the Honourable Mr. Sapru. But as the House cannot-
dea.l with more than one Motion on one day, I request the Honourable Member to, 
agree to its being taken 'l\p on another day. 

THB, HONOURABLE MR. P. N. SAPRU: I agree, Sir. 
THE HONOURABLE THE PRESIDENT: Then on that day I will decide whether' 

permission should be given for the Motion to be moved. 
THE HONOURABLE SIR'MAHOMED USMAN (Leader of the House): Sir;. 

-may I suggest that the Adjournment Motion may be taken up after the business Ort 
the agenda is over instead of at 4 P.M. 1 ~ _ 

THE HONOURABLE THE 4'FRESIDENT: It is already 12 Noon. I do not 
know how much time will be required for the presentation of the Railway Budget, 
but it has been my past experience that it takes about three-qaarters of an hour .. 
I am afraid it will not be possible to take up the Adjournment Motion before-
4 P.M. ._ 

'IRE HONOURABLE SIB MAHOMED USMAN: The other day in the ASsembly 
there was an Adjournment Motion which they took up for disoussion just before 
lunch. 

THE HONOURABLE THE PRESIDENT: I admit that; it is allowed under the 
Standing Orders. If the Council rises earlier, the President oan fix a time for the-
discussion of an Adjournment Motion earlier in the day. But in the present 0&8& 
I am afraid we shall not be able to finish our work much earliEF than half-past one. 

THE HONOURABLE SIR MAHOMED USMAN: Can we take it up. after lunoh t 
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I penonaJly think 

that fhe matter should be discussed at 4 P.M., and I ask the Honourable the Leader 
of the House to agree to this. Four o'clock will be convenient to the House. 
I hope therefore that he will agree to this arrangement. 

THE HONOURABLE SIR MAHOMED USMAN: I have no objection'r tha.t. is -. 
the wish of the House. 

STATEMENTS, ETC., LAID ON THE TABLE. 
THE HONOURABLE SIR MAHOMED USMAN (Posts and Air Member): Sir; 

I re-Iay on the table copies of-
(1) Notification No. A-I-3594/41, dated the 

21st March, 1942. amendingtheCoorgMotorVehi-
(2) Notification No. A-3-4024/41, dated the clas Rules. 

11th March. 1942. 
(3) Notification No. }'. 12 (3)/42-General, 

dated the 11th March, 1942. 
(4) Notification No. F. 12 (31)/42-General, 

dated the 2nd April, 1942. amending the Delhi Motor' 
(5) Notification No. F. 12 (40)/42-General, Vehicles Rules. 

dated the 21st May, 1942. 
(6) Notification No. F. 12 (36)/42-General, 

dated the 8th June, 1942. . 
• (7) Notification No. F. 14-6-111, dated the 

25th May, 1942. amending the Aj~er-Merwal"8l. 
(8) Notification No. F. 14-6-III, dated the]?' Motor Vehicles Rules. 

13th July, 1942. • 

• 

~' (. 
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OOtlNClJ. OF STATB 
THE CHIEF COMMISSIONER 'OF COORG. 

(15TH FEB. 1948 

NOTIFICATION. 
No • .4. .. 1.3594/41, dated Mercara, the 218t Marc11, 1942. 

In exercise of the powers oonferred by section 70 of the Motor Vehiclllll Act, 1939 (IV of 
'1939), and Notifl.cation of the Government of India. Department of Co~rmllll).ications, No. R.-

· .60, dated the 28th J una, 1939, the Chief Commissioner is pleased to make the following aIDendJJient 
;in the Coorg Motor Vehiolllll Rulee, 1940, iuued with his notification No. R. F. 43/121/39, dated 
·the 26th March, 1940. 

Ammdme-nt. 
At the end of Chapter V after rule 148 of the !J&id rules, the following heading and rules shall 

'be inserted, namely:- • 
, SpeciaZ rtUll8 applicable to motor tlehiclu wing producer gaB CI8 a motor tJehicZeJUfZ. 

148·A. In these rules, unless otherwise expressly stated, .. prodUl,er .. means the whole of 
'the generator, pipes, oollers, filters and acceeaories nooe8l!ary for "the generation of gas and its 
supply to the engine. 

148·B. On Of after the 15th Ootober, 1941, no producer shall be fitted to a motor vehicle 
unless the producer - ' 
, (a) has been made by a manufacturer approved in this behalf by -the Madras or Mysore 
,-Government and further approved by the Coorg Protincial Transport Authority as to its fitting 
,on the vehicle and other details ; 

(b) is of a type or model approved by, and in acoo~nce with specifications approved. by, 
.that authority for use on the type of vehicle ooncerned; , 
· (c) baa affixed to the generator in such a 'manner as to be clearly visible, a metal plate 
having legibly displayild upon it the name of the manufacturer and the manufacturer's l181'ial 
·number: '. 

· Provided that in the case of stage carriages or goods vehicles plyinginter'provincially between 
Coorg and Mysore or Coorg and Madras, when it is proved to the satisfaction of the Coorg Pro· 
vincial Transport Authority that the p;oducer gas fitted to such vehicles has been approved in all 
respects by competent authorities of those provinces, no further approval by the Coorg Provincial 
Transport .Authority shall be necellllllo1'y. . 

148.C. (1) Any perilOn seeking the approval of the Provincial Transport Authority under 
148.B shall make application in writing to the lIBoid authority ·8Ccompanied by duplicate copies 

.ofthe specifications, of clear . drawings or prints of the producer and of the instructions for 
I working it, and shall state the t~ or model of motor vehicle and the size and horse.power of the 
I .engine for which the producer is mtended... • 

, (2) If so required by the said authority, a person who·has made an application under sub-
rule (1) shall furnish a~his own expense a vehicle fitted with the producer fpr such teet ·on the 
road (including a road journey of not 1_ than 50 miles continuous) as the authority may specify. 

U8.D. (1) Before according approval to any lJype or design of produoer the Provinoial 
.Tnmaport Authority shall satisfy itself that the design and conatruction proposed are in &ccord-

I .8D08 with the provision of these rules and in particular that-
· (a). the design is reasonably simple and suitable to the type of vehicle for which it is in· 

I . tended an~ is such that it ca.n be fitted to the vehiole in such 0. way that the driver's vision and 
i ;control of the vehicle are not impeded, the conveniBDCe and safety of passengers,' is not en. 
~ . dangered, the weight of the producer can be reasonably distributed over the chassis, and 
J .~the filtel'll, coolers, pipes and 'other parts requiring frequent cleaning and attention can be fitted 

· in readily acoessible places; . 
(b) the effective capacity of the generator, hopper and filters is sufficient to provide fuel 

( to propel the vehicle for a distance of not less than 50 miles without recharging the hopper or 
, cleaning the filter8 ; 

· (c) the producer is cap.tble of providing gas to propel the vehicle by. the gas alone along 
.. . a level road with its fulllawfull08d at a sustained rate of speed of not 1688 than-
) . (i) in the case of a goods vehicle not being a heavy transport vehiole, 20 m.p.h., 

(ii) in the case of a goods vehicle being a heavy tra,nsport vehicle, 15 m.p.h., 
c (iii) in any other case, 25 m.p.h. 

(eI) the materials and met~odsof construction ~ifled by. the appl;icant are, save sa 
· .otherwise declared by the apphoant, calculated to Withstand fair wear and tear for a. period 

II of not leU than two years under the normal conditions of working of the type of vehicle for 
Ie which the producer is ·intended. . 

(2) The instruotions for ~he working of the producer shall be subjflct to the approval of the 
· Provin<'ial Transport ~uthority which shall cause to be .endorsed thl\l'eon a statement of 

materialB and parts declared by the applicant nQt to be calculated to withstan4 two year's fair wear 
.and tear. .• 

148.E, Every produCer shall be deaigned, manufactured, fitted and maintained with all 
eJ resaonable care neoessa.ry to prevent danger from fire, gas poisoning, and burns, and in partioular-

(a) all pipes, jooints, valves and all covers to the hoppers, generators, cooling chambers, 
e filters and other accessories shall be free &om gaa or air lew; and . . 
· (b) if an escape funnel is fitted to the generator for use during the blowing of air throUgh 
· the ganerator,· the mouth of the funnel sOOll be placed above the level ohhe ·root of the ·vehicle. 

J4.8-F .. () No part of any producer shall be placed so as to reduoe the field of vision of the 
,t driver by means of the· mirror prescribed in rule 96 or otherwise. or 80 aa to impede the driver in 
[lCi ,.bW contrc!l of "he vehiole. 
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(2) In a public service vehiole-

(a) no part of the producer ,hall be plaoed within the p8lllleDge1'8' oompanment ; and 
(b) the generator shall be centrally placed in rear of the p8IIIIeDgers' oompartment, 

either oompletely outside it OJ' reoeBaed into the rear panel, and shall beinBulated 
and have the olearanoe prescribed in rule 148-G: -

'Provided that notwithstanding the provisions of rule 88 (eI) the generator and a reserve of fuel 
·.not exceeding one hundred and fifty po~d.in weight may be carried on a trailer attached to a 
public servioe vehicle. . 

(3) No publio service vehiole fitted with a producer shall have any opening or door in. the 
rear end of the ,vehiole. ' 

(4) In a transport vehiole other than a publio service vehicle the generator shall not be 
plaoedforwardofthe rear of the driver'scab and shall be inBulated and h'avethe olearance 
pl.J8oribed in rule 148-G. 

148-G. (1) On any motor vehiole, if any part of the generator is ,so placed as to be within 
a ~tanoe of six inohes in a horir.ontal planE' from any ps:rt of the vehicle, the vehiole shall be 
JnsuIa.ted from the generator by a sheet. of asbestos one-eighth o'f. an, inoh thiok, or by suoh other: 
insulating materlal as the Provinoial Transport Authority may by general or special order in 
writing speoify in this behalf, not less in height than the height of the generator (inoluding the 
hopper) and of-. • 

(a) whore the generator is~, to oompl~ly line the reoess; and 
(b) where the generator is not reoessed, to project for a distanoe of not le88 than six inohes 

..on either aide of the generatot. , 
(2) No part of a generator shall have a olearanoe between it and the inSulating material . 

,prescribed in sub.rule (I) of less than tWo mohoa. 
148-H. (1) In the oase of a goods vehiole the generator may be placed centrally at the rear 

-of the vehiole as prescribed for a public service vehiole or, behind the driver" cab. , 
(2) When the generator is placed behind the driver's oab it sball be adequately enoloaed in a 

separate oompartment, and no goods shall be carried in tliat oompartment. 
148.1. No generator and no pipe oonneoting the generallbr to the gas filters shall be so placed 

.that any p'lrt of tho generator or pipe is within a distance of 1888 ihan-
(a) two feet from any part of the petrol tank; or 
(b) four feet from the filling point or ormoe of the petrol tank : 

Provided that if the filling point or orifice is soreened off from the generator by an adequate 
partition, olause (b) shall not apply in relation to the generator. 

148.J. On any'transport vehiole the filters and gas coDers sl}alI be so pla~ as to be readily 
.. acoessible for oleani:lg at any time. 

148-K. Every part of the produoer shall be firmly and seourely hed in plaoe, and all pipes, 
valves, joints and hopper lids or oovers .hall at aU times be maintain!'«i in a gas-tight oondition. 

148-L. No driver or other person in oharge of a motor vehiole to whioh a pro~uoer islltteli 
shall- " . 

(a) at any time when there is fire in the generator, cause or allow the vah,iole to stop OJ' 
remain stationary at a distance of lABS than ten yards from any other motor vehiole or of 1_ 
than 20 yards from any petrol pump or pla('e 'where petrol is supplied in tins; 

(b) at any time when there is fire in the generator, pour petrol or oause or allow petrol 
to be poured into the petrol tank ; 

(e) oarry, or oause or allow to be oarried, in the vehiole (save in the regular petrol tank 
·thereof) any petrol or other inflammable or explosive substanoe ; 

(d) clean or rake out the generator at any appointed bus stimd or stopping placeor 
within a distanoe of less than 20 yards from any other motor vehicle, or oause or allow the 
same to be done by any person; 

(e) where a park, bus stand, or halting place or a part of a park, bus stand or halting 
place is set apart for vehioles fitted with produoers, ~Iow the vehicle to stop or remain sto. • 
. tibnary in any other park, bus stand or halting place or other part thereof, as the oase may be ; 

(f) place the vehicle, or oause or allow it to be plaoed, in allY garage or shed unless the 
garage or shed is provided with a permanent opening or openings for BUftlcient ventilation 
,other than door. and windows that'may be olosed. . 

148-M. (1) The projection of any part of a produoer beyond the rear of the vehiole shall be 
.deemed not to be a part of the vehiole for the purposes of rules 108 and 110 of the Coorg Motor 
Vehiole Rules, 1~0. 

(2) No produoer shall be fitted to any motor vehiole in suoh .. way that the vehiole thereby 
oontravenes the provisions of rule 107 or rule 109 of the Coorg Moior Vehiole RulOll, 1940. 

N?T.E.-Every driver or ~ther person in oharge of a motor vehiole to which a producer is 
fitted IS mformed that the fittmg of 8. producer gas plant is in ofFect an alteration for purposes 
·of section 32 of the Act, and is advised in his own interellt to have the vehiole inspeoted and the 
tact noted on the oertificate of fitness before putting it into use. . 

J. W. PRITClIARD, 
Ohief Oomm' •• ioner. 

THE CHIEF COMMISSIONER OF COORG. 
NOTIFICATION. • 

No. A •• 8-U!4/41, da.ted Msroara. '//-e 11th. Msroh 1942. 
In exercise of the powers oonferred by section 48 ~) of the Motor Vehioles Aot. 1939, l'e&Cl 

with section 68 (.) and ( .. G) and the notification of the Government of India, Depa.rtmeDt of 
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Communications. No. R. 60, dated the 28th June. 1939, the Chief Commiasioner is plealled to 
make the foJlowing.amendment to the Coorg Motor Vehiolee Rulea, 19.0, ill8U.ed with bis noti. 
fioation No. R. F. 43/121.39, dated the 26th Maroh. 19"J. 

Amendment. 
After Rule 56 (b), add the following: 
.. 56 (e) The Provincial Transport Authority may stipulate, ifneoeaaary, apeoific oonditiona 

for the carriage of p!aila in any stage carriage on any route." -
2. In Part A of Form P. St. S. 
Add the following. as item 15:-
.. 15. The permit.holder ahall, if required oarry maila, at auch ratee', as may be fised by the-

Provincial Transport Authority, in oonsultation with the Poatal Authoritiel oonoerned." 
J. W. PRITCHARD, 

OIKtl Oommi8ftOner. 

OIo'FICE OF THE CHIEF COMMISSIONER, DELHI. 
NOTIFICATION. 

Del1K, 1M 11'" MaroA, 1941. 
No. F. 11 (3)/41.Ganeral • .....lln el[eroiae of the opowe1'll oonferred by clause (eI) ofaub·aeotion 

(2) of aeotion 70, of the Motor Vehiclee Act, 1939, read with the notUlcation of the Government 
of India in the Depanment of Communications, No. B •• 60, dated ,the 28th June, 1939, the Chier 
Commiaaioner is pleaaed to make the following amendment in the Delhi Motor Vehioles Bules 
1940, the 88me having been previously published with hia notidcation No. P'.·12 (3)/41.Gen_I: 
dated the 5th January, 1942. ' 

, " ' Amendmetat. 
In sub·rule (lfof rule o· 59 for the dgures and words II 225 pounda in weight unladen" the-

dgures aJid words" 1,100 pounds in w~ight laden" shall be substituted. 
A. V. ASKWITH, 

01KeJ OommiBltioner, Delhi. 

OFFICE OF THE CHIEF COMMISSIONER, DELIn. 
NOTIFICATION. 

!>ezhi, the 2nd ApriZ, 1942. 
No. F. 12 (3i)/42.Gsnerai._In exercise of the powers conferred by clause (m) in sub.section 

(2) of section 68 and olause (d) in section 48 Qlthe Motor Vehicles Act, 1939, read witl'l the Noti. 
fication of the Goverament of India in the Department of Communications, No. B •. 60, dated 
the 28th June. 1939, th6 Chief Commissioner is pleaaed to make the following amendment in the 
Delhi Motor Vehicles Rules, 1941, the same having been previoUIIly published with his Doti-
floation No. F.·12 (3)/'2.General. dated the 5th February, 1942. 

Amendment. 
After rule .'18 the following shall be added, namely: 
.. 4·18·A. The Provincial Transport Authority may attach to any stage carriage permit a 

condition that the holder aball. if required 
Carriage of maiJa in stage oarriages. carry maile at auah rates as may be fixed by 

tion with the postal authorities." 
the Provincial Transport Authority.in conaulta· 

A. V. ABKWITH, 
Ohwl Oommwltioner. Delhi. 

OFFICE OF THE CHIEF COMMISSIONER, DELHI. 
NOTIFICATION. 

Delhi, ,he 218' May, 194'. 
No. F. il (40/42.Gsneral.-m exercise of the powers OODferred by section 70 of the Motor 

Vehiolea Act, 1939, read with the notUlcation of the Govemment of India in the Department 
or CorinnunicatiODl, No. R.·eO, dated the 28th June, 1939, the Chief Commiaaioner ispleaaed to 
make the following rules the aame having been previously published with his notification No. F.-
12 ('0)/'2.General, dated the .th May. 1942. . ' 

2. The Chief Commisaioner taitea this opportunity of drawing attention to the provisions of 
section 32 of the Motor Vehicles Aot, 1939, under which the owner of any motor vehicle who. .mzea a oharcoal gas plant to it is required to report the fact to the Registering' Authority 
within whose jurisdiction he resides. 

RULBS. 
L Tiele.-Theae rules may be cited as the Delhi Motor Vehicles (uae of Charooal Gee) Buies. 

19'2. , 
2. ~ion.-In these rules. unless there is something repugnant in the subject or oontest. 
(a) .. Board" means the Board constituted by the Chief Commissioner UJ¥ler rule 3 of 

these rules ; , 
(b) .. cllarcoal gas plant" means an apparatus for generating gas by the combiiation of 

oharooal with a view to the use of the gas for the propulsion of a motor vehicle, and includes the 
whole of the generator, pipes. ooole1'II, filters and aooeMOriea' neceaary for that purpose and for 

. the supply c' the pa to the eogine of the motor vehicle. ' 
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3. OOn.Ululion oJ eM Board.-(1) For the purpose of approving persona to I8l'V8 .. 

manufaoturers of cbarooal gas plants, and to perform the other functions which are to be 
diaoharged by the Bosrd under the.~ rlllel!, the Ohief Oommiuioner msy . appoint a 
Board, oonsisting of the Chain1Jan oC the Delhi Provincial Transport Authority and not 1_ than 
two and not more than four other persona. 
~ (.2) In the event of a disagreement between the members of the Board the opinion of the 
majority shall prevail. .... . . 

4. (}rtJn" oJ oerti.jI.oatllll to approv3rl m:ln,·tJa~turll".-(l) Any person desiring to be approved 
as a manufaoturer of oharooal gas plants shall m!l.ke an applioation to the Boa.rd accompanied 
by speoifioa.tions and drawings in dllplioate of the plallt or plants whioh he proposel! to 
manufacture, an explanation of the type or model of motor vehiole to which' eaoh plant is 
designed to be fitted and a oopy of the inatrllotiona whioh he proposes to i88lle for the gllidanoe 
of the person l18ing the plant. . 

(.2) If so required by the Board, a person who has made an application under BUb·rule (1) 
of this rule sha.ll- . . 

(a) 81lbmit a model of the oharcoal gas plant to suoh tests'in lIuoh laboratory or workahop 
and by BUob person as the Board may spec!fr, anp. ~ 

(b) provide at hiB own expense a vehlole fitted with the oharcOaI gas plant for BUoh test. 
on the road as the Board may sp'!Oify.. . . 

(3) ACter oonsidering the papers BUbmitted and subjecting the moclel obarooal gas plant to 
suoh tests as the Board deems suitable the Board may at its discretion grant or refuee the ap-
plication, and if it decides to grant the applioation shall issue a certificate to the applioant .ehow. 
mg that he has been app~oved as a man·.d'aohrer of ahll'Ooat gas plants of .. type or types 
to be specified in the certificate. .. 

(4) Before acoording approval to any type or design of oharcoal gas plant the Board ahall 
satisfy itself that the design and oonstruotion proposed are in aooordanoe with the provision 
of these rules and in partioular that - .. 

(1.1) the design is reasonably simple and suitable to the type' of vehiole for whioh it is 
, intended and is such that it can be fitted to the vehicle in such a way that the driver's vilicm 
and oontrol of the vehiole are not impeded, the oonveoisnoe and .. Cety of passengerI is not 

: endangered, the weight of the oharcoal gas plant oan be ~nably distributed over the ohaIsiB, l and the filters, ooolers, pipes' and other parts requiring" frequent oleaning and attention can be 
, fitted in readily acoessible plaoea ; 

(b) the effective oapacity of the generator, hopper and filters is su1Bcient to provide fuel 
to propel the vehicle Cor.a distanoe of not 1_ than fifty milea without reeharging the hopper 
or oleaning the filters ; .-

(c) the oharcoal gas plant is capable of providing IN to propel the vehicle by the pi 
alone along a level road with its full lawful load at .. auat&ined rate oC speed not Ie. than-

(i) in the caee of goods vebicle not being.. heavy transport vehicle, twenty miles aD 
hour; 

(ii) in the oase of goods vehicle being a hetvy tranaport vehiole, flfteenmilee aD hour I 
(iii) in any other oase,' twent·five miles an hour; 
(d) the materials and methods of oonstruotion apeoifled by the applioant are save as 

otherwise declared by the applic~t, oaloulated to withstand fair 'wear and tear for a period of 
ot 1es9 than two years under t~e norms! oonditions of working; . 

(e) the plant is so designed M to cause no undue wear to the engine. 
(5) It shall be a oondition of every certificate issued under Bub·rule (3) of this rule that the 

older of the certificate shall in respect of every oharcoal gas plant iasued from hiB factory BUpply 
the prospective user a Bet oC instruotions in terms approved by the Board for the working oC the 

oal gas plant. 
(6) Notwithstanding anything in this rule the Board may direct that any person who hal 
approved M a manufaoturer of oharcoal gM plants in any other Province or State in India 

aU be deemed to be an approved manufacturer for the Delhi Province subject to the oonditions 
force in the Province or State in whioh the person was first approved as a manufacturer and 
suoh further conditions as the Board may think fit to impose. 

5. Prohibition on, the we oJ charoOlJl ga8 planl. ~ot made by an approved manuJlJOturer.-Gn 
r after the first day oC J una 1942 no person 8hall drive a motor vehicle, and no holder of a permit 

1 allow the vehiole to whioh the permit relates to be driven, with a oharcoal gas plant 
/BEed thereto unless the oharcoal gas plant has been made by a manufacturer approved by the 
oard under rule 4 of th_ rulea; and has been specified by the manufacturer as being of a 

ype BUitable for use on the motor vehicle to which it is fitted I 
Provided that the Board may by general or special order give pennisaion for any charcoal 

as plant whioh was in use on a motor vehiole before the first day of June 1942, to oontinue 
be used on that vehiole even though it was not manufaotured by a person approved by the 

oard under rule 4 oC these rules. 
6. Oon,~itio7lB ulliler which. charcoal 91.1' plan,t, m~v b.e ""ed.-(l) No person shaU drive anr. 

otor vehialer and no holder of a permit shall allow the motor vehiole to whioh the lPermlt 
tea to be driven with a oharcoal gas plant a/BEed thereto unless the requirements 
forth in the Sohedule to tbe.i8 rules are .fulfilled in respect oC the said plant and the vehicle 

o which it is fitted. ., 
B 
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", TIle cIrW. or MIler penon in oIuqe of a m .. vehiele to wWeb .. ~ ... put ill fitted. Mall BOt- ,.. . 
(0) ~t &.ny. time w" ~ia fire in the paerator, c .... or allow Uie vehicle to.top 

or ftIIII6ID statioD&ry at a diataooe of _ thIID tea yarda from ., ot.her motor vehic~ ... _ 
t.han twenty yards from any petrol pump or place where petrol ill IUppIiIcl iB tiM ; 

(b) at any time when thezoe ill fi1l8 in the ~tor, pour peQool or __ orallqw petrol 
to be poured into the petrol tank ; 

(c) carry or caU88 or allow to be carried in t.he vehicle (save in the replar petrol tank 
thereof) ~ ~ or other inflamma.ble or explosive substance; 

(d) clean or rake out the generator at. &IIy appointed bUll sud or .t. opping plalle or 
within a dilltan"e of lees thu t.wpnty yards (10m aDY other mob vehiel.. or cauae or 
allow the same to be done by any person; . .. 

,(t) where a park, bus stand, ·or halting place or a part of a park, bUl stand or biJtm, 
plaCe ill set. apart for vehicles fitted with oharcoal gM plaDts, allow the vehiole to stop or 
remain stationary in any other park, bUB stand or halting place or other part thereof, as . tbfl 
ease may be. . 

(J) p1ac.-e the vehiole or cause or allow it to be placed in any garage or abed unleu the . 
,arage or abed is provided with a permanebt opening or openings for suftioient ventilation 
other than doors and windows that may be closed. 

7. Reciprocity Wit" otw Pf"OtIiRCe or StcUu;-Nothing in these rules Ihall prohibit the use 
in the Delhi Provint'e of a eharcoal ~aa plant. on a motor vehicle which ill regilltereli in the. 
Panjab or the '[jnited· Provinces or any o~ Province or Sf4te to which the Chief 
CmolPiSBioner may eztend the applioability of thill rule, provided that the rquiremeata 
of the rulel in force in the Province or State where the motor vehicle ill registered in 
napeot of the use 'of charcoal gM plants are ful&led. • 

SCREDULE. 

I. Every oharcoal gaa plant must oonform to the following general specificationa :-
(a) All pipea, joints, valvos, and all oovors to the hoppers, generators, cooling obambel'll 

filters and ot.her arc_OM". sball be free from gaa or airleaka. 
(b) If an escape funnel is fitted to the generator for use during tQe blowing of air f houllh 

the. generator, t.he mout.h of the funnel aball be plaoed above the level of the roof of the ... 
~~ . 

(0) The materials for the construotion of generators including hoppers and outer shells 
if any, .hall be of mild steel ahcet and shall not be 1688 t.han No. 16 B. W. G. (0' 065in. thick) 
with t.he excep.tion tbat. in the case of any updraft gpnera' ors in which no refractory tining 
ill used, the firo·box shall be construoted of mild steel sheet not leaa t.han 11 B. W. G. (0' 120 
in. thiok) for a di$tsnce of twelve inohes above the grate or to the top of the gaa offtake, 
whichever ill less. In the case of croas·draft generl'tors. where no refractory lining ia used. 
the distance from tbe mouth of the tuyere to any part of the shell ahall not be ]eas than five 
inohes. All generator cover and generator flange joints shall be made of heat.resisting 
mahria!. 

(d) The material from.which coolers are made shall be mild steel, copper or bras s sheet 
not Ipes than 18 B. W. G. (0' 049 in. thick). All cooler. must be made 80 that they can be 
readily cleaned. 

(r) The gas filtering system shall be in not leas tban three stageB, of whicb tbe last. stage uall be felt or other approved fabrio, provided that the Chief Cou:missioDn u:a~ ty notifi· 
oation approve any filtering system. The materials from whicb fi tu casings snd sll ga. 
pipin. upto tbe mizinc chamber ,or carburettor are made shall not be IeIIs th.n N".18 

. B. W. G. (0.049 in. thick). All iiltel'll shall be 110 placed as to be aceesaible to cleanm.. at all : 
tim-. 

(J) JtlaDgN fitted to piping shall be madeofm&terialnotI.sthanNo.ll B. W. G. (0'120 
ia. thick). Each ft&llge shall be secured by not I.s than fourboltll. n. (1) No part of an)' cb&reoal gu plant shan be 80 placed as to reduce the field of ,iaiOD 

, of tbe driver by means of tbe mirror prescribed in rule 6· 'i of tbe Delhi Mortal' Vehicles Rul .. 
1940, or otherwise. or so aa to impede the driver in his control ofthe vehicle • 

. (I) In a public service vehiole- .' 
(a) no part of the charooslsu plant shall be placed within the plWlflllDgeN eompartm_t. 

and . 
(t) the generator shall be centrally plareci in rear of the paslengers compartment, either 

oompletely outside it or recessed into t.he rear pauel, and shall be insulated and have tile 
olearanoe prescribed in paragraph ·m of thia Scbedule : 

Provided that the generator and a reserve of fuel not ezeeeding one hundred aIld &ft.y pound. 
ill weight may be carried on a trailer attached to a public service vE'bicle. 

(3) No publit' service vehiole fitted with a obarcoal gaa plant ahallllBVe uy operon, or dow 
a' the rear of the vehicle. . 

(f) In a trusport vehi· Ie other than a publio service bebicle the generator fIb.lIl1ot be placed .. 
torwaid of the rear of the driver's cab and shall be insulated and have the 0leuan6e prMOrib.d in 
p&r8IJ'aph'UI. . 

III. (1) On any motor vehicle, if any part of the generator ill 80 plaeed u to ,be withia a 
cliatanl>e of aiz inches in & horillontal plane from any part of the vehu:lle, the :v,hlole mall be 
iDaWated from the generator by a ahee~ of ubeatos one.eighth of an inch thick, or by I\.ch other 
iDBUJatins material u the Board mar by general or speoial order in writins specify in this 

!..- •••• " 
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behNf'. 1l0~ beiDa .. in }Jejpt tJuua thelleigllt of the p!MI'ator (ineludiq .... -.0,..) and 01 
Rob a width-_ 

(a) where the generator is reae88ed, to line oompletely the reoe.; and 
(b) wh_ the generator is not 1'eCeued, to Pl'Oject for a distanee of net ... tIum.u incbee 

on either side of the generator. 
, (2) No part of a generator shall have a olearaDoe between it and fIhe iaa.wm,aaaterial 
preecribed in sub.paragraph (1) of this paragraph of le88 than two inohes. 

IV. (1) In the 0_ of a goods vehicle the gener-at-,r may be placed contrally ai the rear of the 
",elIiole as plelleribed for a public serviee vehiole or behind the driver's oab. 

(2) 'When the genf'rator is placed behind the driver's 08b it. shall be a4e~ eaeloaedia .. 
aeparate oompart~ent, and no goods shan be carried in that o~mpartment. 

V. No generator and DO pipe connecting the generator to the gas filters shalI be so placed 
Ulat any part of the generator or pipe is within .. distanoe of leas than- ' 

(a) two feet from any part of the petrol tank, or 
(b) four feet from the filling point or oriBee of the petrol tank: 
Provided that if the filling point or orifice is aoreened from the genentor b)' all adequate 

partition, oJause (6) Bhall not apply in relation to the generator.' , 
VI. Every part of the charcoal gas-p~t shall be firmly and securely fixed ill pJaee.. and ,all 

pipes, valveB, jomts, hopper lids or oovers shall at all times be maintained in a gu-tiPt oOllditiDn. 
VII. Where water-is ulled, either for injection, or for cooling fluyeru, it abUT be pIOVided 

from a !\Ourco other thaD the engine cooling system, aDd shall not be in circuit therewith. 
• ' A. V. ASKWIT.H, 

OlKe/ OommwrioMr, DelAt. 

OFFICE OF THE CHIEF COMMISSIONER, DELHt. 
NOTIFICATION. 

Delhi, the 8,h June, 1942. 
No. F .• J2 (36)/42-General--In exercise of the power Jonferred by sections 21 and 41 of tbe 

Motor Vehicles Act, 1939, read with the Notification of the Government of India in the Depart-
ment of Communications No. R-60, dated the 28th June 1939, the Chief Commi88ioner is pleased 
to make the following niles, the same having been previously publish~ with his Not~C8tion 
No. F. 12 (36)/42-General, dated the 10th April 1942. 

Rules. 
1: Notwithstanding anything contained in the Delhi Motor VehioIes Rules, 1940, no fee shall 

be charged for the issue or alteration of certificates of registration relating to motor vehicles 
which are the propcrty of the Persollal Representative in India of the President of the United 
States of America alld his staff. . , 

2. If the Personal RepreS(>ntative in India of the President of the United States of America 
or any member of his staff has paid or shall hereafter pay a fee for the issue or renewal of a licon,ce 
to drive a motor vehicle or for undergoing a test o( competency to drive the fee shan on his appli-
cation be refunded to him. 

A. V. ASKWITH, 
Ohi~1 OommWftonllr, Delhi. 

ORDERS BY THE CHIEF COMMISSIONER, AJlfER-MERW ABA • 
. NOTIFICATION. 

Abu, the 25th May, 1942. 
No. F_/14-6-III.-The Chief Commissioner is pleased to make the following amendment in 

the Ajmer-Merwara Motor Vehicles Rules, 1940, published with hiB Notification No. 1141/34-
W/38-III, dated the 12th June 1940, the amendment having been previously published in this 
Administration's Notification No. F./14-6-III, dated the 4th April 1942. 

In rule 5·56 (a) of Chapter V --Construction, Equipment and Maintenance of Motor Vehicle. 
-lor the figure and words" 225 pounds in weight unladen .. ","",itWe the figul'e aDd words "1100 
pounds in weight laden ". 

Bl. Q....rd!Ir. 
M. WOHl'll, 

SetII"ekwy 10 the OIa~J Oommwnoner, AJ--MInIJOf'/I. 

ORDERS BY THE CHIEF COMMISSIONER, A.1MER-MERWARA. 
NOTIFICATION. 

Abu, the 13tA July, 194Z. 
No. F.JU-6/11I.-The Chief Commissioner is p.~ to make the fonowing addendmD to 

the Ajmer-Merwara Motor Vehicles Rules, 1940, pubUiahed with his Notification No. 114 I f1I4-
W/38-III, dated the 12th June 1940, the addendum having beeI1 previously published in tbia 
Administration's Notification No. F./U-6-III, dated the 28th May 1942. 

Chapter IV-Control of Transport Vehicles. After olause (b) of rule 4·18 ~ the follow-
ing new olau_ " 

.. te) that the holder of a permit of a stage carriage shall if required, __ carry_iIII at such • 
rates as may be fixed b~ the Provin. ial Transport Authority in oonaultation wiilh the Postal f 
authorities concerned.' 4 1 

• ., 4' • xt ' Tn ,,""""'<"-;"':"" If''1: . 
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. TD HONOUBABLB Sm MAHOMED USMAN (Posts and Air Member): Sir. I 

lay on the table oopies of:- . ~ 
(1) Notification No. F. 12 (39)/42.General, dated the 4th Jub'. 19t2, amend-

ing the Delhi Motor Vehicles Rules, 1940. 
. (2) Notification No. A.3-2606/42. dated the 10th Sep~mb8r. 1942, amend-
.ing tbeCoorg Motor Vehicles Rules, 1940. . 

(3) Notification No. A.3·S276/42.dated the 8th December, 1942, amending 
the Coorg Moto.r Vehicles Rules. 1940. . 

OFFICE-OF THE CHlEP"COMMISSIONER, DELHI. 
NOTIFICATION. 

Delhi, the ItA JuJy, J948. 
. No. P'. 18 (19)/41.GeMral.-In exercise of the power conf~ by sections 21 and 41 of the 

MotQr Vehiclee Act, 1939, read with the Notification of the Government of India. in the Depart· 
ment of Communioations, No. R •• 60, dated the 28tb June 1939, the CbiefCommiBaioner is pleued 
to make the foll'1wing rules, !he lIILIIle having been previoualy pubfltlhed with his Notidca.tion 
No. F. 12 (39)/42·General, dated the 29th April 1942. 

Rulu. 
. 1. Notwithstanding anything contained in the Delhi Motor Vehicles Rules, 1940, no fee 

eball be charged for the issue or alteration of certificates of registration relating to motor vehicles 
which are the proJoerty of the CommiBBioner of China to India. and his sta.1f. • 

2. U the Commisllioner of China to India or any member of his staff h .. paid or sha.ll here· 
after pay a fee for t~e issue or renewal of a licence to drive a motor vehicle or for undergoing a te.t 
of competency to drive, the fee eball (In Iris application be refunded to him. 

A. V. ASKWITH, 
Ohief Oommwftoner, DelM. 

THE CHIEF COMMISSIONER OF COORG. 
NOTIFICATION. -No. ,A.I.'606/48, dated Mercara, ,he 10'''' Seplember, 1948. 

In exercise of the powers conferred by section 70 of the Mctor Vehicles Act, 1939 (IV of 
1939) and the noti6.cation of the Government of India, Department of Communications, No. R.60, 
dated the 28th June 1939, the Chief CommiIaioner is pleased to make the following amendment 
to the Coorg Motor Vehiclee Rulee, 1940, issued with his notlfication No. R. F. 43/121·39, dated 
the 26th March, 1940. 

" Amendment. 
After rule 157 (b) of the said rulee, the following rule eha.ll be inserted, namely :- ' 
"157. (c) The driver of every motor vehicle whit'h is fitted with a producer shall extm. 

guish a.ny live cinders removed from such producer in any public place." 
B~nahon.-In the rule the term " producer" sha.ll have the meaning 818igned to it in rule 

148.A. I 

THE CHIEF COMMISSIONER OF COORG. 
NOTIFICATION. 

J. W. PRITCHARD, 
Ohief Commw.toner. 

No. A.3-3876/42, dated, Marcara, the 8.h. December, 1948. 
In exercise'of the powers conferred by sections 21. 48 (d) read with section 68 (z) and (u.) and 

70 oUhe Motor Vehiclee Act, 1939 (IV of 1939), and the notification of the Government of India, 
Department of Communications, No. R. 60, dated the 28th June 1939, the Chi¢' Commil8ioner is 
pleased to make the follow~ amendments to the Coorg Motor Vehicles Rules, 1940, issued-with 
his noti6.cationNo. R. F. 43/121-39, dated the 26th March 1940:-

Amendmenl8. ~ 
I. For Rule 20 of the said rules, the following rule shall be substituted : 
"20 (al The holder of a licence entitIina him to drive .. a paid employee or to drive 

public service vehicle shall, except in the case of a. temporary absence not involving a change of 
residence· for a ~criod exceeding three mmths. report any change of hi, temporary or permanent 

. acldrNi ... notified on the licence At any Police Station and produce the licence at the Police 
Station'in order that tlie new address may be entered therein . 

.. (b) The officer in charge of the Police Station at which the licence is produced shall enter 
therein the new addreea and communicate the new address to the licensing author it7 by which the 
lioence wap issued and to the licensing authority by which it w .. laet renewed." n. For Rul& 56 (c) of the said rulee. the following rule shall be substituted :-

"56 (c) The Provincial l'ranaport Authority may attach to a stage ~ ~t the 
condition that the carriap or \ervice of carriagea in l'8Ipect of which the pemut 18 granted 
aball oat'I'1.~ at suob rates &8 that authority may in consultation with the Postal Authorit1ee. 
fls in tba\ behalf from time to time." 
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m. For Rule 119 (a) (v) 'of the ad rules, the following rule abaIl be eubetituted : 
II 119 (a) (v). Bubjetlt to the a08ptioll8 mentioned below every stage carriase abaIl ban 

a body of the saloon type :- -", 
ElIlCepCionB.-This rule shaD not apply to any stage carriase registered in the Province 01 

Coorg on or before the first dar 'of October 1942, or to' any stage ~ registered on 
or before that date outside ~he 8&1d Province which bu eubsequently been acquired by a dealer 
in the ad Province in part exobauge' for a new vehicle, or hal been seiztd by a dealer in tile llllid 
Provinoe for default in payment of hire purohase du ...... 

IV. RuIes 148A to 14SM.- .. : 
(I) In the heading to rules 148A to 148M of the ad rules for the words" Mptor Vehicles" 

the words .. Motor vehioles other than motor oats .. ehaU be substituted. 
(2) In rule 148B of the ad rules for the words" motor vehicle" the words .. motor vehicle 

other than motor oar .. shall be substituted. -
J. W. PRITCHARD, 
01aiqO~~. 

THE HONOUlU.BLE MR. N. R. PILLA! (Com,m.erce Secretary): Sir, I lay on _ 
the table a copy of the notification of the Government of India in 1Ihe Commeroer 
Department No. 597-1 (1)/42, dated the 26th Septemb~, 194:2, making oertain further 
amendments in the Insurance Rules, 1939. 

DEPARTMENT OF COMMERCE. • 
NOTIFICATION. 

NIAIJ Dellai, ehe S6111. September, 1945. 
No. 697-1 (l)/42.-In exerciIe of the poweril oonferrec:r by sub-lI8Otions (1) and (S) of II8OtJon 

114 of the Insurance Act, 1938 (IV of 1935), the.Central Government is pJ.-l to direct that the 
following further amendments shall be made in the Insurance Rulea, 1939, the sama having been 
previously published as required by sub·eeotion (1) of the .. id eeotion, namely :-

I. In the said Rule!!-
(a) in rule ~ , 
(i) for sub-rules (1) to (3), the following sub·rules shall be substittlted, namely:-
.. (I) Deposits made in pursuance of the Act shall be held by that ofIJce of the Bank (here-

inafter referred to as the appropriate Indian office) in whose area of administrat:on the principal 
ofBoe in British India of the depositor is situated: ' : 

Provided that deposits in sterlinR eeourities shall-be held by the London otJioe of the Bank 
on behalf of the appropriate Indian offioe. . 

(2) Deposits in sterling eeourities shall be sent by the depositor with a oovering letter to the 
Manager of the London office of the Bank, and shall not ~ brought on the books of tbe. 
appropriate Indian offioe until the receipt of an intimation in Form I from the London ofBoe. 

(3) Deposits, other than deposits in sterling seourities, mall be sent by the depositor with 
/10 oovering letter to the Manager o(the appropriate Indian office of the Bank." 

(ii) in sub·rule (6), for the words "JJaloutta ofBoe " the words" appropriate Indian office .. 
shall be substituted; 

(b) in sub-rules (2) and (3) of rule 8, for the words" Caloutta offi.oe " the words" appropriate 
Indian office .. ehaU be subsMtuted. ' 

II. In the Forma appended to the .. id Rules,- . 
(a) In Forme I, II and III, for the word .. Caloutta .. dots .. . . . . " shall be'substituted ; 
(b) in Form II, oolumna 3 and 6 shall be omitted and the oolumns, 4, 5 and 7, shall here. 

numbered lIB 3, 4 and 6 respectively; 
(0) in Form IV, for the sub-heading .. Name of the insurer" the sub-heading" Name o.f 

the depositor" shall be substituted. . 
B. N. RAY, 

Aclcll. Jrnne ~ecy. I() eAe GotlI. 0/ IfNlitI. ' 

THE HONOURABLE MR. G. S. BOZMAN (Indians OverBe&8 Secretary): Sir, 
I lay on the table a copy of (i) telegram No. 00016, dated the 8th December, 1942, 
from the Governor of Ceylon, Colombo, -to the Governer General of India, 
New Delhi, a.nd (U) the statement by the Government of India, which has also 
been laid on the table of the Ceylon State C01lJloil on the subject of speoial recruit-' 
ment of labour for Ceylon.' 

I.-Copg 0/ ~ No. ooD16, dtJIe4 ,he Beh December, 1942, from Gowmor O'1lIon, Oolombo, '0 
Gowmm Gemral, NIAIJ DelAi. 

Adequate supply of estate labour is under urgent consideration by Board of Mlh~(s) with 
spellial reference to produotion of rubber and Ceylon's basio quota reprMeDts 86 per cent. of pro-
duction left in the oontrol of the allied nations. In theM Oll'Oumatanoes Ceylon must resort to 
most intensi,ve tapping possible inoluding slaughter tapping in order to increase preduotion to at 
least 30 per cent. above basic quota. This will entail tbe employment of additional labour during • 
the war and less than normal amount of laour after the war when _ have been exuuated • . ' ., 
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Enatee are aIao ~ by~" for period of war ~ prod~e foodstuffs in addition to plantation 
~ and thia aI80 nqwree abnormal ad Me mcre&118 Ullabour force. Demands on local labour 
f~ military unite, defen08 works, ell88n.tial llervices and rural food production have ben and are 
""y heavy &ad oeoaequently there is rio surplus available for diversion to ... tea. Production 
of_ ~ ~ be allowed to d_ below preeent neoe.ary level. It will be ~liaed that DOW' 
~ Iadilm baa on emigration has been relaxed in rllllpeCt of labourers now in this Island then ia 
liltety t8 be ~ exodus on holiday. to India during early montha of neJ:t year. In these cir-
oumatanoea Board of Ministers has asked me to aacertain whether Government of India notwith-
8tandiDg their ban on emigration to Ceylon of un-skilled labour other than labourers already in the 
hland wcmId ~der apecial recruitment of labour to meet present war emergenoy on the follow-
iDg points: (a) Pay and conditiotlll of employment identical with th088 of other Indian labout; 
(II)- repatriation to India at the end of the war or other period stipulated by ~ent. Board of 
IrIinieter& cOllBidor arr&Dg8Dlent on these lines to be right one to meet position with whioh they are 
oonfronted which is that (a) demand for extra estate labour is abnormal and only temporary 
although·_tial to·proIIeOution of the war and (b) statue of Indiana in Ceylon is one of the ques-
..,iODB which at the request of the Indian Government has been postponed for consideration at a 
f1mare undetermined date. Grateful for earliest p<?,uble reply to this telegram in order that if 
~ Governmentr.,approvea principle of recruitmentroll the lines prop088d. details of method aDd 
ai&chinery may be immediately worbd out in consultation between our two administratiotlll 
thrOugh Q,ylon'. newly appointed representative in India. Paramount easentiality of maximum 
produotion of our plantation droes especially ru,bber to supply pOilition of Allied Natioll8 baa 
call8ed me to head thiB telegram. Moat Immediate ". . ,. 

o n.-s~. . 
. The Government of India have oommunicated to the representative of the Ceylon Govern-
ment certain propoaala which are still under oOll8ideration. 

MESSAGES FROM HIS ~XCELLENCY THE GOVERNOR GENERAL. 
: .. Tn HONOURABLE THE PRESIDENT: Honourable Members, I have to 

deliver to you four messagoa from His Excellency the Governor Genera.l. The mes-
eages are as follows :-

RAILWAY BUDGET • 
.. For the purp0888 of wb-aection (1) of aection 67A of the Government of India Act, as set 

out in the Ninth Schedule to the Government of India Act, 1935, and in pW"l1uance of rule '3 of 
tJIe Indian Legialative Rulea and of Standing Order 70 of the Council of State Standing Ordeni, 
I, Victor AleJ:&nder John, Marqu988 of Linlithgow, hereby appoint Monday, tbe 15th February, 
1MB, for the preaenta!;ion to the Council of State, and Monday, the 22nd February, 19'3, for the 
General DiscU88ion in the Council of State, of the statement of the estimated-annual expenditure 
aDd l'8'Venue of the Governor General in Council in respect of Railways. . _ 

·N.- DBLRI; LINLITHGOW, 
TAt tlSIIl J~, 191&. Viceroy G'IId GIwemor General." 

GBna.u. BUDGIIT • 
.. For the purpoeea of aub-lI8Otion (I) of aection 67A of the Governrrient of India Aot, as llet , 

out in tbe Njnth SChedule to the Government of India Actlrl.1935, and in ~urBUance of rule '3 of the 
Indian Legislative Rules and of Standing Order 70 of the Council of State Standing Order., I, 
Vmor AleJ:ander John, MarqU988 of J.inlithgow, hereby appoint Saturday, the 27th February 
IN3, at 5·30 P.M., for the presentation to the Council of State, and Saturday, the 6th March, 194.1 
for the General DiscU88ion in the Council of State of the Btatement of the estimated annual expen-
diture aDd revenue of the Governor General in Council in respect of subjects other than Rail_ya. 

NEW DBLm ; LINLITHGOW, 
I'M BSIIl J-'""7I, 1943. Viceroy G'IId Gavernor General." 

.. In purauance of the provisioll8 of sub-aection (3) of aection 67A as Bet out in the Ninth 
Schedule to the Govenunent of India Act, 1935, I hereby direct that the heads of expenditure 

I ~ed in that aub-aeotion, other than thoBe specified in clauee (tI) thoreof, shall be open to die-
, ou.ion by the Council of State when the Budget for the year 19'3-" ill under oOll8icieration. 

. PANJU. 01' CIUDUIBN • 

LINLITHGOW, 
Vicero!l aM ~ a.neral." 

.. In pUl'8U&l108 of the provisioll8 of aub-aection (2) of aection 63A of the Government of India 
Aot, &8 aet out in the Ninth Schedule to .the Government of India Act, 1935, I, Victor AleJ:&nder 
J~ IlarqIl8ll8 of Linlithgow, hereby nonlinate t.he followm, Members of the Council of St_ 
Iio be on the Panel of Chairmen of tire I&id ·Council of State :-

In the first plaoe, the Honourable Sir David Devado. ; in the aecond J;llace, the Honourable 
Mr. II. N. DaI8l; in!;he third plaoe,.the HOIlOLlr.bl. Sir Rahimtoola Chinoy; aDd 
lastly the Honourable Mr. V. V. Kalikar. . 

NJIW DJqID ; . LINLITHGOW .. 
ft.. III ,~, 191': Vi.cfroyClftd Ot1I1emDr 0-01." 

. • COMMITTEE ON PETITlONS. 
.•. ~ ROlOORABLB THlII PRESIDENT: Under StaDding Order 76 of the 

.. ~cD of State Standing Orders, I am required at the oom~-oeJll'6ltt of Mah 
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.-ioIl to oonatitute a Committee on Petitions oonaisting of the Chairmaii. &Del four 
members.· The ~ollowing Members at my request kindly CODSeftted to pneide 
over and serve on the Committee. I accordingly have much pleasure in nomina. 
tiD8 ... Chairman of the Committee the Honourable Raja OhFanjit Singh and a 
members, the Honourable Pandit Hirday Nath Kunzru, the Honourable Bir Ramunni 
Menon, . the Honourable Haji Syed Muh&mm&d Husain, and the Honourable Mr. 
M,N. Dalal. 

'. f" 

CONGRATULATIONS TO HIB EXCELLENCY THE COMMANDER-IN-OHIEF 
ON HIS PROMOTION TO FIELD MARSHAL. 

THE HONOtTBABLE THE PRESIDENT: Honourable Members, on your behalf 
1 have to perform a "Very pleasant duty now. You are aware that in the Londora 
Gazette, our popular Commander-in-Chief has recently been made aField Marshal. 
I rise to offer on my behalf, and on behalf of aD the Members of the Council of State, 
our congratulations on the exalted distinction which has been conferred on him. 
(Bear, hear.) He is not prcsent here today as his very arduous duties have called 
him el~where, but I know he will be very glad to hear of the unanimous opinion 
of this Council and he will fully appreciate the kindness of this House. As regards 
his services, I am not competent' to deal with them because they are so numerous 
and so varied, and particularly I am not conversant with the military Aspect of the 
queetion.. But it is well known to all of you that _Hi8 Excellency, when he was 
Commander-in-Chief in the Middle East, rendered ~8t excellent and valuable 
services not only to the British Govemment but al80 to all the fighting nations all 
<YVer .the world. He is a most zealou8, hard-working and consummate Commander-
. in-Chief and he is at present engaged in most difficult duties in connection with the 
reconquest of Burma and al80 supervising ovcr the affairs of China. I therefore 
Ihope that you will all approve of my action in rbferring to his work and expressing' 
our (!root (!ratification on the conferment of this high distinction on him.' 

THE HONOUll.ABLE Sm MAHOMED USMAN (Leader of the House): Sir, 
1 have very great pleasure in associating myself with what you have said in offering 
our congratulations to our vory popular Commander-in-Chief. I request you, Sir, 
to conv/'y to His ExcolleDcy the Commander-in-Chief our congratulations. --

THE HONOUll.ABLE PANDIT HIRDAY NATH KUNZRU (United Provinoes 
!Northfll'n: Non-Muhammadan): Sir, I join you in offering our congratulations 
to His Excellency the Commander-in-Chief. on the well eamed distinction that has 

n conferred on him. I am sure there will be no dissent from what you have 
aid in any quarter of the House. 

THE HONOURABLE THE PRESIDENT: I will, with great pleasure, convey 
o him. . 

GOVERNOR GENERAL'S ASSENT TO BILLS. 
. SECRETARY OJ!' THE COUNCIL: Sir, information has been received that 

• Excellenoy the GovemorGeneral has been pleased to grant his anent to the 
OIlowing Bills which were passed by the two Chambers of the Indian Legislature 

. the Alltumn Session, 1942, namely:- . 
1. The Indian Companies (Second Amendment) Act, 1942. 
2. The Indian Rub~ Control (Temporary Amendment) Act, IN2. 
a.The Code of Civil Procedure (Amendment) Act, 1942. 
4. The Code of Civil Procedure (Second Amendment) Aot, 1942. 
6. The Repealing and Amending Act, 1942. . 
6. The Federal Court (Supplemental PowerS) Act, 1942. 

STANDING COMMITTEE FOR THE DEPARTMENT OF INFORMATION 
.. AND BROADCABTlNG. 

T.BlI: HdNOUBA.BLE Sm MAHOOD USMAN (Leader oC the House) 0; Sir 
Imove:-r" That this Counqil prooMd to eIact~ ill IIIICh ~ .. 'ihe ~le the p..i~. may 

two Don-ofIloial Memben to aerve on the staDdiDg CommiU- to advise OD. IlUbJeot.e ia tIW 
epartm8llt of Information and Btw.doanillg." . 

. 
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TmII HONo17lWlLl!l PANDIT HIRDAY NATH KuNZRU~United Provinces 

Northern: Non.M:uha~): May I inquire, Sir, in .this connection whether 
the Members who were elected when Sir Akbar Hydari was living &ndwho hav& 
not had the opportunity of attending any committee meeting are to be displaced 
now by other Members 1 

THE HONOURABLE Sm MAHOOD USMAN: Sir Akbar Hydari wanted ,1i«> 
appoint an advisory committee for the Department of Information and Broadcast. 
iDg consisting not merely of Members of the Legiala.ture but also outsiders. Before 
the Committee was formed, Sir Akbar died and this idea Was given up and ther& 
is now no standing committee at all. For this r.eason and for the first time I make 
this Motion now. There was no occasion at .n for any meeting, because there was 
no committee. . 

THE HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa: Muhammadan): 
Sir, I should like to have some &88.uranqe from the Government of India that this 
Committee will not re'&ll ornamental Committee which will be appointed but will 

. remain inoperative. For the last one year there has been no Member in charge or 
Information and Broadcasting. In spite of having 10 Indian Members, no Indian 
Member has time enough to look into this Department and no new Member is being 
appointed. 't is more than & year since Sir Akbar Hydari died and except for a. 
brief space of a fortnight no Member has been in charge of this Department. The 
Government neither gives this port folio to one of the existing Members nor has it. 
the courage to appoint a new Member. If Government has no intention of dealing 
with his matter in either of the two possible ways, I think it is a farce to form this 
Committee. If the Govem~ent is anxious to have this Committee we should hav& 
an a88urance that this Committee will function under a Member and not remain in 
IUBpense under a Secretary. 

TIm HONOURABLB MR. P. N. SAPRU (United Provinces Southern: Non-
Muhammadan): I should like, Sir, to reinforce what the' Honourable Mr. HOsaa.in 
Ima.m ha.s said so far 80S these Committees are concerned. The Standing Committee 
connected with the Department of Supply a.nd that connected with the Department. 
of Civil Defence have been meeting regularly, but so far as]he Committee in regard 
to Broadcasting is concerned, it never met; as a matter of. fa.ct it was nevor formed 
and before. we agree to associate ourselves with this Committee we should like to 
ha.ve a definite assurance that this Committee will meet and will work as other 
committees are meeting &Ild working. It should not be looked upon as a. paper 
committee only. We should like also the position to be cleared in regard to th& 
Information Department. Who is W. charge of the Informa.tion Department t 
Has the Information Department been allotted to any particular Momber! Is it. 
in charge of the Governor General, or is this Department in charge of some special 
Secretary! These points should be made clear to us before we can agree to asso~ 
ciate ourselves in any shape or form with this Committee. The Department of 
Broadcasting is from our point of view a very important Department, because it. 
deals with questions like 'that of propaganda in which we are interested. But. 
before we give our blessing to this Committee wo must ha.ve a more definite a88uranC& 
than we have had so far from the Leader of the House. , 

THE HoNoURABLE Sm MAHOMED USMAN: As far as this House is con· 
oemed, I represent the Department. Therefore, any information that Honourable 
Members want to have I am prepared to give. As for the meetings of the Committee 
I will convey to the Secretary the desire of the House that the COmmittee should 
meet as often as poBBible. 

THE HONOURABLE PA.NDIT HIRDAY NATH KUNZRU: The Honourable 
Member conveyed this desire last year too, but it had no effect oil the Secretary. 

THE HONOURABLE Sm M;AHOMED USMAN: As J have already told you, 
Sir ~J>a.r Hydari wanted to have a large committee. He took the names of memo 
bers from vamous groups, but the Committee was not formed. I shall speak to. th& 
Secretary and see that meetings are held. 

TnE HONOURA.BLE PA.NDIT HIRDAY NATH KUNZRU: Ma.y I ask whether 
the Leader of the House will see that the Committee meets t 
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. Tm: HONOUlU.BLB Sm MAHOOD USMAN: I Will mention it to the Secre-

tary. J shall convey to the Secretary of the Department the desire of the Hou. 
for the meetiJigs. 

THB HONOUlU.BLB MR. P. N. SAPRU: May I aRk a question, Sir 1 Am I to-
understand whether the Secretary of the Broadcasting Department decides or 
whether the Home Member decides this question. He said he would convey the 
desire of the House to the Secretary. I resent any desire of the House being oon .. 
veyed to a permanent official. I should have thought that the Honourable Member 
would have more St8n&e than he has displayed. . 

TuB HONotnu.BLlII Sm MAHOMED USMAN: What I meant was that there. 
is no Member for this Department. At the present time it is in oharge of the Secra-. 
tary. I shall tell him that it is the desire of the House that the Committee should 
meet and he will call the meeting. 

The HONOUBABLlII MR. HOSSAIN IMAM: It would be more appropriate jf 
the desire of the House is oonveyed to His Excellency the Governor General that; 
we are anxious to have a Member, either a new man or one of the Exeoutive Coun-
oillors. We do not like this suspense to Continue. 
, Tm: HO:l'9UB.ABLE 8m MAHOMED USMAN: I do not jntend. to do any 

suoh thing. 
, TuB HONOUlU.BLlII P .. ufDiT HIRDAY NATH KUNZRU: The Honourable 
Member ought to have made quite sure that the Committet! would meet before 
asking us to elect this committee. ,> 

TuB HONOUlU.BLlII im MAHOMED USMAN: I have already said that I ·will 
convey to the Secretary the desire of the House; 

THB HONOUB.ABLlII PANDIT HIRDAY NATH KUNZRU: You should have 
decided before coming here and not convey our desire to the Secretary of the De-
partment. 

THB HONOURABLlII TJlB PRESIDENT ': Motion moved ;-
•. I'hat thill Oouncil do pro08t'ld to elect in lUoh manner a8 the Honourable the Preaident. 

may dir ct two non. fti,·i .. l Mernbers to .rve on the Standing Oommittee to advise on IUbjeot.. 
in the Department of Information and BJ'CIadoaating." 

Question put and Motion adopted. 
THE HONOUBABLlII THB PRESIDENT: With reference to the Motion whioh 

has just been adopted by the Council, I have to announce that nominations to the 
Committee will be received by the Secretary up to 11 A.M. on Monday, the 22nd 
February, 1943, and the date of election, if necessary, will be announced later. 

DEATH OF SIB MUHAMMAD YAKUB. 
THE HONOUBABLE THE PRESIDENT: Honourable Members, with muoh 

sorrow I have to officially announce to this Council the I!&d and untimely demise . 
of one of our colleagues, Sir Muhammad Yakub. Sir Muhammad was a. member 
of the Legislative Assembly for many years. He distinguished himself in that 
body as a great debater and a very zealous and hard-working Member. Later on, 
he became for a short period the President of that House and during that period i 
too he performed distinguished service to the Assembly Later on, he was nominated . 
by the Governor General to this Council where he was very well known and though ~ 
~e spoke very rarely when he spoke he spoke with great clearness and force and his ~ 
mfluenre was fel~ in this House. He was a distinguished Member of the Assembly i~ 
as well as of this House. . Later on, with the permission of His Excellency the ;; 
Governot:. General he was nominated by the Nizam's Government as a Reform ;':; 
Adviser to tha.t premier State in which also he rendered very. distinguished service. ~ 
~e aJJ regret his untimely and sudden death and I am sure all Honourable Momber8~ 
WI!1 adopt my suggesti~n and allow me to convey to his family our Ilorrow which ~: .• 
thIS House has felt at hIS great loss. ' • li 

THB HONouRABLlII SIRMAHOMED USMAN (Leader of the :aouae): Sir, ,:, 
I beg to a880ciate myself with w?at you have. said about. the late.SiI; Muh!UDmad ! 

Yakub and support your 8uggestlOn that th~ regret of thIS Houae be conveyed to I. 

the members of the bereaved family. . . . .. 
; 
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Tall HONOUIWtLII PANDIT HIRDAY NATH KUNZRU (United Provinoea 

Northern: Non-Muba.mmadan): Sir, I am in agreement witb wh&t you have said. 
regarding the regret of this House at the death of Sir Muhammad Yakub. I was 
one of those Members of the Assembly who had been acquainted with him for many 
years and his sudden death has come as a shock to many of his old friends. I hope, 
Bir, that you will be good eoo'.lgh tooonvey to his relatives an expression of our 
.1Iympathy and oondolence. 

Tma HONoUBilLB MR. HOSSAIN IMAM (Bihar and OriSsa: Muhammadan): 
I also wish to associate myself, Sir, with the expression of sorrow at the death of 
Sir Muhammad Yakub. We all mourn_his death and regret his untimely demise. 

THE HONOUJUBLlil MD. M. N. DALAL (Bombay: Non-Muhammadan): The 
de&th of Sir Muhammad Yakub is genuinely regretted by this House. The views 
which he held and gave public expression to with suoh vigour were not alway • 
.shared by his friends but he wa.s none the less muoh respected by them. He was 
genial and courteous and a, true representative of real Muslim oulture. His 1081 
today is g.enuinely felt and deeply mourned by even those of his friends who dis-
.agreed with him on politioal questions. ' 

THE HONOUJUBLE MD. R. H. PARKER (Bombay Chamber of Commerce) : 
I would like-to associate myself with what you-have said about the late Sir Muham; 
mad Yakub. • 

THE HONOUBABIIE LT.·CoL. SIR HISSAMUDDIN BAHADUR (Nominated Non-
.official): I would also like to associate myself with what has faJlen from you, Sir. 

PRESENTATION OF THE RAILWAY BUDGET FOR 1943·44. 
THlII HONouaABLE SIa LEON ARD WILSON (Chief Commissioner for Railways): 

Bra, I have the honour to present the statement of estimated revenue and expendi-
ture in respect of Indian railwa.ys for the coming year. 

Accounts for 1941·42. 
2. L!l.st Y€lar at this time I e3tima.ted that 1941.42 would close with a surplus of 

26· 20 crores. Actually our traffic receipts were about 21 crores above our estimates. 
while our expenditure wa.s only about half a crore more. Our interest charges were 
also 17 lakhs loss and ,the year olosed with a surplus of 28' 08 cror03, out of whioh 
20'17 crores were paid to general revenues and 7' 91 crores to the deprtlciation fund 

, in repayment of the lOAns from it. 
Ret:ised eltimal.e for 1942·43. 

3. When presenting the budget for 1942.43, I explained tha.t in view of the dime' 
culties of estimating in war time, we could only relate our estimates of earnings to 
tho previous year's receipts and make an allowance for certain known factors, which 

, I then mentioned. Events have once mgreserved to emphasise the uncertainty of 
" expeotations- in wa.r time and we now anticipate that in this year ~ur _gross traffio 

receipts will set up a new record of 149' 25 crores, of which earnings from State-
owned lines will be 144' 06 crores and those from worked linos 5'19. We also expect 
an incroase ofl51akhs in net miscellaneous l'OCeipts which we now put at l' 71 crores . 

• 1 4. On the expenditure side we expect an increase over the budget of 10' 84 
. orores in ordinary, working expenses and of 20 lakhs in payments to worked lines ani 
a decrease of 5 lakhs in the appropriation to the depreoiation fund. Our re~ised 

: estimate of working expenses, including depreoiation and payments to worked line~. 
ds thus 86: 52 crores against the original budget of 75' 53 crores. Heavier expend, . 

. ,t ture on fuel accounts for an inorease of Ii crores. on repairs for about 2i crores and 
on additional staff, including those employed for prevention of sabotage, for over a 

J crore. Enhancement of dearness allowance from the 15th June accounts for 21 
f orores, loss on grain shops for 1 a crore, air-ra.id precautions for over 2 orores and 
militarisation of the Bengal and Assam and certain sections of the East Inrlian, 

·t Bengal Nagp;lr, Madras and Southern Mahratta and South Indian Railways lor leal 
J than a crore which sum represents only half the cost of militarisation, the other half 
.,b being borne by the War Department. The heavier expenditure under repairs is 
~ly for nofmal repairs and partly for repairs of dlloDl&ge caused by sabota.g~, Hood. 

.. dond oyclones. Against this increase in working expeD88S, we expect a redu.otio~ of . ' 
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19 lakhs in interest charges. OUr estimate of the surplus is 36' 28 CfOl'N whiC1h ia 
8' 33. otore8 more tha.n. was expected at the time the budget was prepared. -

5. The contribution from revenue to deprecia.tion fund will be 12'58 o:OII1la, 
and. there will be an accretion of 40 lakhs by the transfer of the b&la.nce in the re-
newals suspense account of the Bengal and North Western and Rohilkund &nd. 
Kw;naon Railways which accrues to Govel'lllllellt on the purchase of tbeae lines. 
:Expenditure from the fund, with which I shall dea.ll&ter, will be 5'01 CrOl'88. 

E;r;plGnatory remtJrk8. 
6. Viewed &8 a commercial undertaking, the results of the ourrent year's work-

ing are remarkably good, espedally when we oompare the increases in the chargee 
levied for tra.nsportation, with the increases in the market priooEf of most commodi. 
ties. It may be of inter68t,to the House if I recount the existing increa,.es in th& 
charges for tra.nsportation over those in force· before the outbroa.k of war. These 
are, for goods, 2' 2 per cent. on coa.l for 7 .months -of the yea.r and 6' 7 per cent. for 
the remaining 5 months, 121 per cent. on food grains in small oonsignments, 121 per 
cent. on other commodities except food grains in wagon loads, fodder, manures and 
railway and military tratli,c, on which no increases in the charge have been imposed. 
For ooaching traffic, the increases are 25 per cent. on parcels and 61 per cent. on 
passenger fares exceeding one rupee. The basic -passenger fares on the East Indian 
and North Western Railways have been increased to bring them more nearly into 
line with those of the other State Railways. Many pa.ssenger ooncession fares for-
merly introduced to combat road motor competitiod have been withdrawn and 
somo special rates on goods traffic have been suspended where necessary to encourage 
tra.ffic to move by routes most eoonomioal in rail transport. On commercial oon-
siderations alone the present high level of prioes generally justifies enhancement of 
the charges for tra.nsportation but on existing charges the railways are able to pay 
their way and produce a handsome surplus and 80S it is the policy of Government to 
do overy thing possible to check infiation it is not proposed to make any general 
increase in the coming year in rates and fares. • 

7. During this year, .the railways over the main traffic routes have been working 
available engines and wagons to full capacity when these were not interrupted by 
floods and cyclones and bv sabotage, yet the number of wagons loaded up to date 
this year is less by about i5 per cent. on the broad gauge and about 17 per cent. on 
th~ .metre gauge than in last year. This is due to the hold up of wagons in ports and 
mllltary depots and to dislocation of goods traffic by the movement of a. larger num· 
ber of military special trains. The average distance over which goods have been 
ca.rried, bas increased which also reduces the number of wagons available daily for 
loa.ding. Another faotor affecting the number.of wagons loaded is the priority given 
to e~sential traffic, this frequently results in wagons, after unloading, being una.ble 
to plCk up traffic waiting at the unloading station 80S they are required for more 1BI.. 
portant traffic at a station some miles away. Against these handicaps, 80 consider. 
abl,e Increase in the average wagon lood has been achieved with the result that the 
freight ton mileage up to date is only about 2 p.r cent. less than in last year. But 
the g~od.s earnings are up on last yea.rand one naturally enquires why the earnings 
have Increased wh')n the work done, measured in freight ten miles, has decreased. 
The reason for this is that railwavs are not now able to carryall the traffic offering 
and that priority is given to essential traffic whioh is on the "whole higher rated than 
the less essential trllffic which has been squeezed out . 

. 8. I would here pay tribute to the CentraJ and Regional Priority Authorities 
whlch ~ave so ably helped transportation and oonsequently the war effort, by the 
pre~entlOn of unnecessary movements of traffic, by distributing traffic between 
~vallable moans of transport and by giving priority to the movement of oommodi. 
ties mO$t necessary for the life of the country and for war purposes . 

. 9. The .shortag~ of visible supplies of food is one of the major difficultj~s with 
whICh the country IS faced today. The House is aware of the steps taken to OVer· 
come tlus and as di&tribution plays so vital a part in the solution of this problem the 
highest p,riority has been given to the movement by rail oC foodstuffs. Upoto date 
it can be said that an adequa.te supply of wagons haa been made anilable (or thia 
pwpose but food graiu have not beell offered for tr&Qsport to the extent requiNd 
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to meet the demands in the deficient areas. The importation from overaea.s of la.rge 
quantities of wheat, which haa neen arrabged, will help to solve the food problem 
and railways will assist in the distribution of this vital commodity though this will 
futther ta.x the a.1rea.dy heavily loa,ded system.. 

. 10. The publio are much ooncerned by the reduction }n the passenger tra.in ser-noes which, measured in train miles, are about 37 per cent. less than before the war. 
This reduction has been necessary to free engines and line ca.pacity for military 
traffic and to provide engines for shunting in the many military depots throughout. 
the country. It baa also been necessary in order to reduce the consumption of coal, 
the ca.rria.ge of which takes up so large a part of the railways' ca.paoity ; in fdoct 46 per 
-cent. of the ton mileage of last year on broad gauge railways was taken up by 00801. 

11. Steps ha. ve been taken to provide, as far 80S poBSible, aooommodation for those 
who must travel. A publicity ca.mpaign us been undertaken with the aid of the 
Press and the principal travel agencies to persuade people to travel only when they 
must. Additional coaches have been attached to each train. which has necessitated 
the prohibiti<!.n of the ca.rriage of motor oars by passenger trains and the withdTawal 
of dining oars on many of the main routes and also the reduction of the train speeds 
&8 with the h~vier loads trains cannot be run to the former time-tables. Punotua-
lity even to the slower timings is often laoking whioh is largely due to the running 
of military special trains, a.llo~ce for whioh cannot be made when the time-tables 
a.re drawn up. Despite ·the C11rta.iled public services and the publici~y ca.mpaign. 
the passenger-miles have increased and there has been an increase in the proportion 
pf upper cla.ss trav;el. Coaching earnings have therefore benefited and they have 
also benefited by the withdrawal of concession fares and by the earnings from an 
increased number of troop trains. Paroel traffic has increased despite the raising 
last year of the increased cha.rges from 121 to 25 per cent. which was done to prevent 
small consignments normally carried by goods trains being transferred to the pal'cels 
service. The'outstanding feature of the grOBS earnings expected this year is that of 
an increase of 14 crores from goods and coaohing traffic, about 101 crores comes from 
coaching traffic. Railways during this year have been unremitting in their efforts to 
meet the ever increasing dema.nd for the tran~port of goods but it now appears that 
this year the freight ton miles will not exceed those of last year and may even be 
somewhat less. The efforts to make the best possible use of existing engines and 
wagons will continue but substantial improvement in ca.rrying capacity of the rail-
ways ca.n be obtained only by adding to the stock. We have placed orders this year 
for the manufacture in India of a. large number of wagons which with the arrears 
on previous orders will give us 9,708 broad ga.uge and 736 metre gauge wagons (ex-
cluding brake-vans) but compliance with other urgent war ordors restricts tho avail-
ability of steel a.nd manufacturing capacity for wagons and it will therefore not be 
p088ible to obtain delivery of all these before the end of 1943-44. 

12. As regards engines, we attempted to obtain from abroad 185 goods engines 
for the broad gauge and 92 for the metre gAuge railways for delivery in 1943-44 and 
we expect delivery of the metre gauge engines in that year but we may not be able 
to obtain more than 140-for the broad gauge and we ca.nnot be sure that even this 
number will be delivered. We have not overlooked the necessity to manufacture 
engines in I~dia as soon as pOBSible and at present our Consulting Engineers are pla.n-
ning for the conversion for locomotive building of one of our repair shops at present 
employed on war work and are basing their proposals on up to date practice in 
England and America. It is our intention to sta.rt work on the conversion as soon 
as all the circumstances permit. Despite all our efforts to proceed With the building 
of metre -gauge a.nd light broad gauge engines at our Ajmer Shops, progreas this year 
has been negligible because materials on order could not be obtained. 

13 .. The uisturbances to railway working due to unforeseen oooun;ences ha,!o 
been more than usual this year. The Hura ca.used some dislocati6n to the traffio m 
Sind in the early part Of the year, thore were serious brea.ches of the lines in Sind, 
Bihar aRd Assam due to floods during the monsOon and in Novem:her a cyclone was 
the cause of 8. brea.ch of the line in Orissa. In August a campaign of destruction 1)f 
the railways was started by misguided _ people and their attempts to interrupi> 
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Communioations adversely affected traffic especiaJIy in August and' September. The 
list of disturbances would be inoomplete without reference to enemy bombing though 
this baa not been severe. I do not, intend here to assess the relative effect on railway 
working of these occurrences but all told they have added to our burdens and have 
~ some extent restricted our services .. Our expenditure has been increased by the 
employment of many additiona.l men for the prevention of aocidents due to sabotage 
and whilst in most cases their efforts have proved suocessful there have been regrett-
able accidents to running trains some with loss of)ife. Our resources in men, ma-
terials and money have been .heavily taxed for repairing the damages by sabotage 
and floods. I would here mention that outstanding work was accomplished by our 
engineers in the bridging of the breaches. 

14. The cost of living has risen throughout the year and the staff have experi-
enced di1fioulty in obtaining the necessaries of life such as foodstuifll", olothing and 
fuel. To help those most in need a dearness allowance has been given which has 
been raised when necessary and in addition a large number of grain shops has been 
opened by Railway AdministrationS for the benefit of the staff. ,But it has not been 
possible to obtain the grai,n required for all these shops and adequate quantities have 
therefore not always been available for the staff served by them. Supplies are ex-
pected to improve and food grains will be sold .at fair prices, the difterenoe between 
purchase and sale prices is being borne by the railways and provision for the loss on 
this account has been made in the revised eetimate and in the budget. Railways 
will also endeavour to stock these shops with other necessaries but the organisation 
of this will take some time. 

15. In May last a soheme for militariAtion of railway staff in south, east and 
north-east India was organised as it was considered that the men enrolled in Defence 
of India Units would be better able to stand up to war conditions. This soheme 
provides for the voluntary enrolment of all the railway staff in those areas. Those 
who enrol draw railway pay plU8 a oompensatory allowance and in addition a ration 
allowance. They perform their normal railway duties under their olVIl railway 
officers who are granted,.commissjons. So far over 1,26,000 men have voluntarily 
enrolled in these Defence of India Units. 

Revenue in 1943-44. 
16. In view of the ever-inoreasing demand for rail transport we may assume 

that during 1943-44 the tailways will as in this year be worked to full capaoity. The 
dislocation to traffio caused by sabo1;age and by floods and cyclones has to some ex-
tent advel'l!81y affected this year's .earnings and though it would be unwise to assume 
that there will be no dislocations next year we do assume that any which may reeult 
from unforeseen ooourrences will have less 'effect than those of this year. We, there-
fore, expect that the gross traffic receipts in 1943-44 will exceed the estimate for the 
current year by t of a crore and will reach the record figure of 150 orores. In addi-
tion we expect a net revenue- ot 2 ·17 orores trom misoellaneoustransactions. 

Expenditure from revenue in 1943-44. 
17. Our estimate of ordinary working expenses in 1943-44 is 2'58 crores more 

than the rcvis~ estimate for the current year. Heavier expenditure on dearness 
allowance accounts for i a crore, the enhanced rates in the current year being for 
only 91 months, loss on supply of food grains to the staff accounts for 2t crores, 
militarisation for 1 a ero!!; ordinary repairs for 2/3 of a crore, staff for 1/3 of a crore 
and fuel for 11 crores. We however expect about 11 croresless expendit~e on pro-
tective mc&sures and air ra.id precautions, I of a orore less on repairs to damages by 
floods, cyclones and sabotage, and a. decrease of about one orore in suspenso. The 
acquisition by Government of the Bengal and North Western and Rohilkund and 
Kumaon Railways from 1st Ja.nuary 1943 will result next yea.r in a. saving of 122 
la.khs under payment to worked lines and in an additional appropriation of 26 Ia.khs 
to depreciation fund. Our interest charges will &lao be I] lakhs less becatuse of a 
reduction in rate. We therefore expect the year's surplus will be 24 1akhs less than 
in the current year &nd will bo 36' 04: crores. The appropriation to the· dewecia.tion 
fund will be I", 84 crores and the withdrawals are estimated to be 11 crores. The 
net accretion to the fund will therefore be 1 • 84 crores. 
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18. I wOlald remind the Bou~!e =. the year 194().'1 with liabilities 
of 35' 71 ororee to GeneraJ Revenues being th.e &lTe&r8 of the 1 per oent. contribution. 
and 30' 29 crores to .the d6p~a.tion fund. Owing to the inorea.se in traffic brought 
About by the wa.r a.nd the consequent inorea.ae in earnings we had by the end of 1941·4:2 
reduced our debt to the Genera.! Revenues to 12' 63 crores and our debt to the depre-
oia.tion fund to 22'88 crores a.nd transferred 6'30 orores to railway reserve. We 
now consider tha.t this amount of 6.30 orores should· have been utilised towards the 
repayment of the debt to the depreciation fund and we propose to do 80 in the current 
year, reducing the debt to 16'08 crores. 

19. In the cUlT6nt year we expect .. surplus of 36'28 crores. To General Re-
venues we have to pay 5'14 .croras as I per oent. contribution for the year a.nd 12'63 
crores to wipe out the contribution a1T88oJll a.nd in addition we propose to pay 2'36 
orores in order to bring up the tota.! pa.yment to General Revenues to the budget 
1i.gure of 20'13 crores. We sh&ll pay to the depreciation fund the 16'08 crores reo 
quired to wipe out the debta.nd tra.nsfer the baJanoe, which we estimate at 7 lakhe, 
So r&i.lway reserve. 

20. In 1Sl43.44 we estimate a. surplus of 36'04: crores, 35.75 crores from com-
mercia.! lines a.nd 29 lakhs from strategio lines. We propose to pay to General Re· 
venues t of the surplus of commercial lines a.nd the surplus from strategic lines, the 
totaJ of these, amounts being 27' 10 crores, the baJance of 8' 94 crores will be 
transferred to railway reserve which will sta.nd at 9' 00 crores. 

21. To enable the proposed allocation of the surpluses in this year and the next 
to be· ma.de, Government propose to ask for tho approv&l of the Legislature to tho 
payment to General Revenues for the year 1942·43 of the sum of 2' 36 crores over 
a.nd above the current and arrear contribution due under the Convention of 1924 and 
to the aba.ndonment from the 1st April 1943 of those clauses of the Convention ·which 
concern lJle contribution and allocatioI:\ of surpluses to General Reve n\les. The 
approva.l of the Legisla.ture will also be sought to the division of tho 1943·44 surplus 
on commercial lines in the proportion 75 per cent. to General Revenues and 25 per 
cent. to the railway reserve; the loss, if any, on strategic lines wing borne by Genera.l 
Revenues, and for subsequent years and until a new Convention is adopted the 80110. 
cation of the surplus on commercial lines between the railway reserve and General 
Revenues to be decided each year on consideration of the noodd of the railways and 
General Revenues, the loss on strategic lines being recovered from General Revenues. 

22. When the Convention was adopted in 1924 it was expected that railways 
would be able to pay the interest on the capital at charge of commercial lines and in 
addition make to Gener&l Revenues & contribution of I per cent. on that capita.!. 
This the railways were able to do for five years and in the same period to build up & 
reserve of 18i crores. But in the following years raijway revenues were inadequattt 
to meet these cliargas and by April 1940 about 18 crores had to be withdrawn from 
the reserve fund, contributions were in arrears to the extent of 35' 71 crores and 
30.29 crores had been borrowed from the depreciation fund to "meet interest charges. 
Therefore in peace time the Convention was too hard on railways and in war its 
application would re,8ult in the payment to General Revenues of a share of the sur-
plus less than that which Government considers necessory for the relief of the tax-
payer. The aba.adonment of the relevant clauses of the Convention is theref 're 
CODsid61'l d ne<lE'ssary. The T,rop'sed allocation of surpluses letween r~ilway 
reserve and General Revenues is a compromise between the needs of prudent railway 
.finance and the immediate preB8ing needs of the tax.payer. 

Capital and Deprecialion. 
23. I now turn to our expenditure undor capital and from the depreciation 

fund. Our revised estimate &llows for an expenditure of 15i orores under capita} , 
and 5 crores from th6 depreciation fund. In the capita.! expenditure is included a 
8UlIl of 13 orores on aecount of part of the purchase price of the Bengal and Nort~ 
Westerp and Rohilkund and Kumaon Railways. There are also ~ubsta.ntial reduo· 
tions in capital, 160 lakhs as a result ofrolling stock sent overseas, 42l&khs as a result 
of lifting of 4:2 miles of branch Jines and ~ lakhs from transfer to the Baroda. 
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Government of the 25 per cent. financial int.er6llt in the Tapti V rdley. 1t.ailway which 
interest they had when the railway wae the property of·the Tapti V&l1ey Railway 
'O>mpany. The Bar~ Go~t aIso pay ~Si lakhs for the Aletothemofth& 
BroaCh Jambu8&1' RAWway WIth branchell to Ka.Vl and Dahe • 

.24. For the year 1943-44, we have made provision of 4f crores for the ba1aoce 
·ofthe.purchase price oftha Bengal ud North Westem and Rohilkund and Kumaon 
Railways. ·For open line works the programme provides 51 orores for track renewala. 
1 ClOre for bridges, 21 crores for other structural works, 121 crores for rolling stock 
and Ii crores for increase in stores balances. The large provision for rolling stock 'is 
to cover the purchase of.the 140 broad gauge and 92 metre gauge locomotives a.nd 
the programme of wagon (.'oll8truction to both of which I have already referred. 

'I'hough the total programme including the balance of the purchase price of the 
Bengal and North Welltern and Rohilkund and Kumaon Hailways comes up to 261 
CJl'Otes we have, after making allowance for the probability that railways will be 
una.ble to spend the full amount for works, made proviSion for only 24 crores, of which 
11 crores will be charged to the depreciation fund. 

Gonc11t8ion. 
25. In conclusion I would commend to the House the railwaymen who have done 

80 well during a year in which the pressure on them has been greater than ever before. 
'I'heir 'Ordinary work has been extremely heavy, but the greatest trial with ,which, 
they have had to contend was that imposed by those who set out to delltroy the track 
and other railway property, and in this trial they"displayed the courage necessary to 
restore the damage and to keep the traffic moving. On each of the many occasions. 
of sabotage to the track, a derailment with loss of life might have occurred, had it 
not been for the Vigilance of the staff. Despite this vigilance there have been some 
derailments and loss of life. Yet the train staff continued to work their trains in the 
faco· of this danger. There have been several panio evacuations duo to bombing or 
the fear of it, yet tho80 who left the da.nger a.rea. expected railwaymen to continue aft 
work and this thoy did with few exceptions, though there is nothing more infectious 
tha.n panio. I said in this House ll;\st year that the country expects railwaymen to 
carry on despite the fear or consequences of enemy attack. I said then that I believ-
ed they would do 80 and I still hold that belief. (Applau8e.) 

Budget papers wore then distributed to Honourable Members. 
The Council then adjourned till Four of the Clock . 

• 
The Council re-assembled at Four of the Clock, the Honourable the President. 

in the Chair. " . 
MOTION FOR ADJOURNMENT BE UNCONDITIONAL RELEASE OF Ma. 

G.ANDID. 
THE HONOURABLE THE PRESIDENT: We will now proceed with the AdjoUi'D-

ment Motion. No speech will exceed in duration 15 minutes. 
THE HONOURABLE MR. V. V. KALIK:AR (Central Provinces: Genera.!): Sir 

I beg to move:-
.. That the House now do adjourn to dillCUR a definite matter of urgent public ~poltance. 

N., the situation aria~ out of the refusal of the Government of India to rel_ uneonditiollaUy 
Mahatma, Gandhi, who 18 luting." 

As the House knows, Mahatma (Tandhi started his fast on Wednesday last. 
after completing his correspondence with His Excellency the Viceroy. The Govern! ( 
mont of India issued a communique on the 10th February deploring the action pro" 
posed to be taken by Mahatma Gandhi and allowing him certain concessioDB. In 
that communique they have stated that he would be allowed free liberty for the 
purpose of the fast and duriIig the period of the fast, 1Jbat he woQld be allowed to 
take his medical assistants with him who are in jail a.nd that he would be allowed 
perfed; liberty to receive visitors. Mahatma Gandhi, Sir, declined ~agree -to the 
conditions laid down by the Government. He wants that he should De a free man 
to see things for himself and if he thinks that oertain wrongs have been done about 
which he has no knowledge he is ready to make amends for them. One thing has 
come out of this correspondence between His Excellency the Viceroy a.nd MahatJlV'o" 
Gandhi.' Mahatma Gandhi, Sir, h~ in unequivocal terms conc:IeJDDed acts Ilf 
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sabotage and violence. Be has also asked in his personal letter to the Viceroy that 
if His Exoellenoy the Vioeroy convinoes him he is prepared to make the neoessary 
amende. I do not hold any brieffor Mahatma Gandhi. He is an all-powerful.man. 
In fact, I disagreed with his programme and I have been didagrooing with him for 
the last 20 years. I am putting up the case from a humanitarian point of view. 
I do not want to enter into the oontroversy as to who is responsible for sabotage and 
aots of violenoe whioh occurted after the arrest of Mahatma Gandhi and Congress 
leaders because, Sir, it is ad~itted that there is evidence for connecting Mahatma 
Gandhi and the acts of sabotage and violenoe but as the time is not rip_those are 
the exact words in the correspondence-the Govel'liment ara not ready to place 
that evidence be(Qre the publio. I therefore, Sir, want to suspend my judgment 
as to who is responsible for the acts of sabotage and violenoa but two issues arise from 
this correspondence and that is that Govemlllent wants Mahatma Gandhi to plead 
guUty to the charge though the evidence is not discllosed and wants the public to 
be oonvinoed about iii. Mahatma Gandhi says that he is innocent. He wants 
to review the whole situation, make amends if there is necessity for it and he says, 
in his last letter to the Viceroy, that as he has not baen convinoed by His Exoellenoy 
or by the Press coQlDlunique issued by the Government, he wants to .make an appeal 
to the highest seat of justioe as he thinks that h. is not able to get justice from the 
authorities concerned. 

Sir, the House knows that M&hatma Gandhi is respected in spite of his political 
views throughout the whole world. The news of his fast has caused deep concern 
not only to people in1ndia. but to those outside India who think him ae a real servant 
of his country and who wish that he may live long to serve his country loyally. 

Sir. the question before the Houae is, whether the Government policy of not 
allowing him to go out of the prison walls is correct or not. Admittedly, the ~vern. 
ment want to set him at liberty for a partioular period. If really they can take 
the risk of letting him out for a particular period I do not understand, Sir, why he 
should not be let out unconditionally. Government should take that risk. If after 
his releasepe is found taking an active part in violent activities-which nobody 
believes he would do-the arm of the law is long enough, and he can be dealt with 
accordingly. 

But, Sir, the Government communique reveals an attitude of frightfulness. 
I do not want· to weary tile House by reading the whole communique, as it haa 
already been published in the papers. But I attach importance to one fact men· 
tioned in the communique; in faot the whole trend of the comntunique is to the effect 
that Mahatma Gandhi and his associates are responsible for the acts of violence and 
sabotage. His creed does not allow him to review things from behind the prison 
walls. He has speoifically mentioned in his correspondence that he does not want 
to coerce Government by observing the fast, but that he is observing it as a 8GtyagraJ.i. 
So far as' India is ooncerned' nobody can challenge the sincerity of his purposo. 

Then, Sir, the next question tha.t is to be deoided by Government is as to the 
situation that is likely to be faced. not only by the Government but by the whole 
oountry if anything untoward happens-if the fast is continued, and if both the 
parties are adamant. We have precedents of heart-to-heart talks with the head 
of the executive by Mahatma Gandhi in the past. Some years a.go, when Mahatma 
Gandhi started his movement, the heacl. of the exeoutive had a heart·to·heart talk 
with him, and the matter was settled peacefully. Sir, prestige should not come in -
the way of saving the life of a very great man. If the Government pursue their 
present policy and do not reconsider their decision in time, nobody can tell what 
may happen. If Mahatma Gandhi loses his life, nobody can foretell what may 
happen. It is not a risk worth taking. From the country's point of view, from 
the point of view of accelarating the war effort, from the point of view of gaining 
national goddwill, I think the Government, if they have any statesmanship in them, 
should take oourage in both hands and seize this golden opportunity of gaining 
national g~Qdwill by setting him at liberty. . 

Sir. I know that my time is limited. Mor~ver. I -do not want to enter into· 
controv8J,'8ial questions. I appeal to the whole House to agree·to my Motion and .. 
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bring pressure to bear on Government to reconsider their policy. It iB'the desire of 
all people in India-some of them do not agree with his political programme and 
views-that he should not lose his life, and that he should be sot at liberty. Readers 
of newspapers have seen that various impor~nt institutions in India have appealed 
to the Government of India and to His Excellency the Viceroy to release Mahatma. 
Gandhi unconditionally and to solve the deadlock in the country. I humbly submit 
that if he is released he will help the Government in solving the deadlock. Maha.tma 
Gandhi is regarded, not only by his followers and friends, but by his political 
opponents also, as a great friend of Britain. It· is no use following a rigid policy-
the policy which has been followed by tho Government of India since August .last. 
If you follow the policy of conciliation, the feeling of bitterness and resentment 
that exists in the country will certainly disappear. Therefore, I submit, Sir, that 
the Government ought to seize tl,tis oppOrtunity ahd allow Mahatma Gandhi to come 
out of the prison walls. . • . 

With these wor.ds, I move my Motion for the acceptanoe of the House. 
, THE HONOURABLE PANDIT' Hn1.DAY~ NATH KUNZRU (United Provinces 

Northorn: Non.Muhammadan): Mr. President, ,I shall try to deal with the 
important question that my HOllourallle friend Mr. Kalikar has raised today in 
such a way as to steer olcar of cont~over8ia.l matters as far as possible. It is not my 
purpose to apportion.blameJJetwoon the Government of India and Mahatma Gandhi ; 
I want to concentrate my attention on larger matters, matters that concern not the 
unhappy past but the future of this great cOlmtry.· When I read the correspond. 
enoe that took place between Mahatma. Gandhi a.I\d the Viceroy, it was in order' to 
find out whether it gave any hope of the question at it!sue between the Government 
and the nationalists boing approached in· anew, spirit. It seems to me that the 
second letter written by Mahatma Gandhi to the Viceroy, which is da,ted the 19th 
January, does create tho hope that a new approach to the problem, which constan~y 
engages the attention of all of us, is pos.sible in spite of all that has happened durmg 
the last six months. Towards the end of his letter Mahatma Gandhi says two things 
to the Vioeroy:-

.. To IiUm up", he says, .. Firstly, if YQn want me to act singly, convince me tha.t I was 
wrong and I will make ample amends. Seoondly, if you want me to make any proposal on 
behalf of the Congress, you should put me among the Congress Working Committee 
members. I do plead with you to ma.ke up your mind to end this impasse". " 

Sir, tho two roquests made by Mahatma. Gandhi to tho Viceroy seem to me to 
be the essence, the most important part, of the Gandhi.Linlithgow correspondence. 
I do n?~ think that it can be disputed that the position taken up h~re by Mahatma 
Gandhi IS a perfectly I"O&sonable one. Whatever the Vioeroy may think of Maha.tma 
Gandhi's refusal to regard the official version as reliable, there can be, a.t the very 
least, no harm done if an attempt is made to convince Mahatma Gandhi of the truth 
of the reports that reached the Government. In any CIl.!!Oj I should have thought 
t~at when this letter Was reoeived, some effort would be made to get into tquch 
WIt~, Mahatma Gandhi, particularly as. he had said in bis first letter :-
Ther You can II(Ind for me or send some ona who knows your mind a.nd oan oarryconviotion . 

. a are many other ways if. you have the will ". 
It IS clear, therefore, that before the oortespondence ended in this crisis, it 
was possible for the Viceroy to make a genuine effort to convince Mahatma Gandhi 
that the reports that had been published in the neWspapers were genuine and were 
not. an a~t?mpt on the part of the Government to make out a strong case against 
thell'. politlCal opponents. Even though Lord Linlithgow might have failed to 
convmce Ma.hat~ Gandhi, nothing would have been lost if the course suggested b~ 
~tma G~ndhl had been adopted. The sepond suggestion of ;Ma.~at~ ~andhl 
IS far more; Important even than this. The Viceroy had written to hun m h18 first 
lette; tha~ If he had any suggestion to make, His Excellency would give it his best 
consldera\lon. Mahatma Ga~il taking this to mean that it was erpec~ of him 
that he sho~ld put forward new suggestions which might make it possible for Govern-
me~t to arrive at a settlement with the Indian leaders, suggested the only way in 
~hlch he co~d put forward new suggestions. He asked that he shoul~ be put 
mto touch WIth the members of the Congress Working Committee. Th18 WU no 
extravagant request to make. Indeed, it seems to me to be an eminently 

o 
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reasonable one. No harm would have resulted had this suggestion been aooepted 
and had he been brought into oontact with the members of the Working Com-
mittee so that they might thrash out afresh the problems with whioh we are 
all con('erned. Yet, Sir, to our great diSappointment, thfl only reply that was 
given by Lord Linlithgow to this suggestion was :-

.. If, therefore, you are anxious to inform me that you repudiate or dissociate 'yourself from \ 
the resolution of August 8, and the policy which that resolution represents, and if you can give ~. 
appropriate &.II8Urancee as regards the futuro, r shan, I need not say, ~ very ready to COIl8ider the . 
matter further ". . 
It'is rather surprising that the Head of a Government, which inst68.d of 
entangling itself for ever in the past hut should think about tho future, should 
return an answer which made negotiation impossible .. Whatever the responsibility 
in official eycs of Mabatma Gandhi for t.he disturbances that took place in August 
last might be, yet the Governmoot could afford to show a magnanimous spirit and 
take this opportunity of ending the den,djock and opening a new and happier chapter 
in the history of Indo-British relations. The appeal of Mahatma Gandhi to the 
Viceroy to end the impasse is, I think, the deadliest charge that could be brought by 
any Indian against the British Government. While I can understand the Viceroy's 
concern for the Iftaintenance of law and order, one cannot humanly expect that when 
men like Mahatma Gandhi and the Viceroy- differ about tOl'U,in funda.mental matters, 
it would be possible for either .zmrty to. ~ome forward J in. sa.~kclot? and lls~es to 
express repentance for the past. That IS not the wa;y, SIr, In wbIClt an amICable 
settlement ('.an be arrived a.t, and. that is not the way that the British Govornment 

. themselves have followed in the past. In the oose of Ireland, Sir, which was much 
worse than that of India, His Majest,y's Government adopted a different and far 
more statesm&nl.ike course and the polie.v whiC'h they had t·he wj~dom to follow led to 
the happiest results. Now, whatever tho "jflWS of t.ho officials regarding :M:ahatma. 
Gandhi's responsibility for the August disturbances mi!!ht be, the chr.rge of violence 
cannot be brought against him in the same way as it could be brought against 
the leaders of the Irisn Party. All of them had taken part in the campaign of 
murder and ton-orism which the British Government had in va.in used its utmost 
power to crush. And yet., while the British Government negotil:.ted 'with the Irish 
leaders, it refus6ll to allow Mahatnw. Glmdhi to put fOTwl',rd D.flW suggestions lUlless 
he withdraws from the position that he took up in August last· and humbly con-
fesses to His Excellency the Vicoroy that he WI\I!I entirely in tho wrong. 

Sir, if Government still d6llire, tlvl,t 1\ new atmosphere f"honld prevail in the 
oounty, I feel certain that on the hasis of the suggestions contained in Mahatma. 
Gandhi's second letter to which I have, {'.lreadv drawn the attention of the House 
they can still give the country a new'. opportunity of oonsidering all 
those problems that a.re at issue botween it flond the C..overnment. The 
slightest cha.nce of a.rriving at a friendly settlement should not- be ignored by the 
authorities. 

Apart from this, the authorities were willing to reloose Mahatma Gandhi 
for the purpose and' duration of the fast. I would ask the House to consider 
why Government made this offor. I think they made it because they did not wan;t 
to incur the odium of having heen rosponsible for th'l dooth of Mahatma Gandh!. 
If tru,.t is their feeling, thon: I think they ought at the present time when hlS 
health is deteriorating be prepa.red to rele.'loBe him unconditionally. ~Vhether 
if he. di6ll now odf he is released when his recovery i!! impossible they wIll have 
to incur the very odium which they wanted to escape from. I think, therefore: that 
it is desirable both.in their own interests and in that of tbe country that the VIceroy 
instead of askin~ Mahatma Gandhi to confeBs his sins and to revent of them, should 
in a statesmanlike way set him at liberty and tell him that if he follows the path 
of peace ..and puts fo~ard s~ggestions, which while giving the country the 
<1Onstitutional freedom that it ardently desires and indeed insists on will at 
the same time eneure the fullest prosecution of the war, those suggestions would 
receive nOt merely the earnest but the favourable consideration of His Majesty's 
Go'9'8l'DD1ellt. 
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THE HONot1BABLE MR. P. N. SAPRU (United Provinces Southam: Non-

Muhammadan), Mr. President, never before in its history has I believe this House 
had. to consider 8. more' solemn Motion than the one which, it is considering this 
afternoon. The news that Gandhiji has undertaken a fast of three weeks according 
to oapaoity has spread consternation throughout the entire oountry. 'rhe Mahatma 
is 73. He suffers from high blooe! pressure and a three weeks' fast is no joke in the 
case of a man of 73, even though that man haA been accustomcd to fasting all his 
life. It is true he is used to fasting. BJIt it must be remembered that he is 
not young, and though he is a man of strong will, onc cannot be sure of what the 
effect of this fast will be on his life and health. It may be that some of us have 
not always been able to agree with everything that Gandhiji has said or done. Per-
fection is not given to man. We are all liable to errors of judgment. Not one 
of us is divine. "To err is human: to forgive divine. " But there is, no denying th~ 
faot that Gandhiji is one of the greatest men "that. this country ha.~ produced probably 
since the days of Buddha a.nd Sankarachal'ya. We are too near him to PILSS an 
aocurate verdict on his worth, on his work, fln his'achievementB~ on his contributions. 
I do not wish to anticipate the verdict of the future historian who will write with fuller 
knowledge and with much greater detachment than we with our Uttle prejudices 
?a~ claim to :possess, than we w~th our selfish inter?sts can ~laim to pave. Certain 
It 18 that he IS one of the creatIve forces of mankmd. He IS one of &08e men who 
change the course of a nation's history. To haveesupplied his countrymen with 
the vision of a new freedom, to have given to them a new plliIosophy and a new 
technique based upon the principles of AlIimsQ" to ha:ve experimented with it in the 
life of a people, to have emancipated women, to have roused the Hindu conscience 
to the injustices of the Hindu social system, to the injustices of the system of untou('h· 
ability, to have raised the Indian issue tv the status of an international issue; theBe 
are great achieven;tents for any living mario And what man i~ there who can cla.im 
to be greater than Gandhiji? His countrymen prize hill life; they prize it more 
tha.n they prize any other life in this country. Gandhiji embodies in his unique perso-
'lality the highest aspirations, the highest yearnings of the Hindu race and, therefore. 
whatever our differences with Gandhiji might he, we cannot even for a moment con-
template with equanimity anything that may occur should Gandhiji's life be 108t by 
the obstinacy of Government. Remember the repercussions of any attitude of 
"Wo cannot do anything, we are not responsipln, let him die" will be terrible so 
far as Hindu India is concerned. I do not want the breach between India and 
Britain to be final. I want Britain and India to come together and.I would 

I like to say this, that the consequences of anything which happens to Mahatma 
Gahdhi will be terrible, terrible, terrible beyond words. You have machine.guns, 
y:ou have armies, you have navies, you havc air fleets; but, there is also the 
life of the spirit and tho spirit of the Indian will revolt against you if 
you should beoaus" of considerations of prestige allow Gandhiji to die. Do not, 
therefore, look upon it as a mere administrative problem, look upon it as a problem 
of stateB~anship, approach it in the spirit of men who wish to usher in a new era 
of good~ll and co-operation in this time of disaster in this country. I would 
make. thiS appeal to my Muhammadan friends also: I waf:! very glad to read thiJ 
mornmg that a respected leader of the Muslim League like Sir Nazimuddin in 
Bengal supported the Motion for the unconditional release of the Mahatma. I am 
glad, Sir, to find that the Muslim community has on the whole taken a reasonable 
v~ew. Don't forget that little sentence in Gandbiji's letter to the Viceroy. ',' 'you 
?id not D:lIow Ra~aji to see me". That shows that Gandhiji .has no desire w 
lmpose hiB own wiU upon the Muslim League. He hILS no. desire to impose hie 
own solution upon the Muslim I~eagoe. ' 

Then, Sir, I shall say a few worda a.bout the correspondence between the Vioet'Ciy 
and G:andhiji. That correspondence reveals that Gandhiji is completely wedded to 
non-VIolence and that he has not· the slightest sympathy with violence in any 
~ape or form whatever. How can he, whose greatest contribution tg human 
his~~ has been this doctrine of non.violence, sympathize with or oonnive at the 
a~tIvlties of sa bote'urs, murderers. and dacoits a.nd terrorists! How can he ~mpathize 
WIth them 1 The Viceroy hILS not merely a.coused him of an error of judgment. He 
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does not say you did not foresee these acts of sabotage or violence; he wants to accuse 
him of diBect responsihility for these acts. He says you connived at these things ; you 
knew these things; these' acts were done with your kno~ledge, with your connivance. 
This is the argument-there is a lady who is a member of the Working Committee and 
we know her to be a terrorist. Now there is 8. Mr. Leopold Amery and there is a 
Mr. John Amery and Mr. John Amery broadcasts from the German radio and I have 
heard him broadcast from the German radio. As a Hindu I would say Mr. Amery had 
committed past B~ and he was reaping the fruits of those sins inasmuch as he' had 
produced a disgraceful son. He asks the British people to make friends with Germany. 
Would you hold Mr. Leopold Amery, Seoretary of State for India, responsible 
for what Mr. John Amery says 1 Well, I think the husband cannot be responsible 
in a society constitutedJike ours for what the wife says or does and I do not know, Sir 
that those allegations against the wife, whoever she may be, are true. That is the 80rt, 
of evidence upon which the Government relies for tracing a connection between 
the Congress movement and violence. ' We have our own explanation of those 
disorders. That explanation will not suit you. I do not say that there has been 
no disorder. I . very strongly condemn these acts of terrorism but it is your evacua-
.tion policy, tM general feeling offrustra.tiori that you have created in this country, 
the speeches of Mr. Churchill and the speech of Mr. Amery, in which he gave to 
the public the supposed progr8plme of the Congress as that of sabotage and acts 
of violence after which, disturbances took 'place that are partly responsible for 
them. Now, Sir, these spceches too have to be taken into consideration in apportioning 
responsibility. Let us not go too closely into the question of responsibility. Your 
argument is that you cannot yield to coeroion. Well, you yield ~ coercion every day. 
You have yielded to coercion on so many occasions in the history of your Empire. 
My Honourable friend Dr. Kunzru instanced the case of DeValera. You negotiated 
with Cosgrave; Mr. DeValera was also present there. You negotiated with Griffiths' 
and you thought it was all right. You negotiated with General Smuts after you 
had fought the war and defeated him and you did not say, .. Genera.l Smuts, you 
must tell us bdore we negotiate with you, General Botha, before we negotiate 
with you, you must tell us that you were absolutely in the wrong in fighting against 
us ; otherwise we won't negotiate with you" . In that way you will never get peace 
in this country and you want peace in this country because you say you want a New 
Order. We want and I am sure I 0.& hopeful of a New Order, because whatsoever I 
might think of Mr. Churchill-and I may tell you that I look upon him as a great tra-
gedy-whatever we may thitik of Mr. Churchill, we know that the Associated Powers 
are nations with such clean records as China, the United States, which did not get 
anything out of the last war, and the Soviet Union. With the ideals of the Soviet 
people some of us sympathize. Well, therefore, let us not talk of responsibility. 
Many things have been done in the name of the Christian religion. Would you 
hold the founder of Christianity, one of the greatest figures in the history of the 
human race, responsible for these things 1 • 

Tm: nONOURABLE THE PRESIDENT: I would advise you not to bring in 
religion. 

Tm: HONOURABLE MR. P. N. SAPRU: I would be the last person to say any 
thing 'against the founder of Christianity or the founder ofIslam, two of the greatest 
figures tha.t human history has known or produced; almost divine, almost perfect. 
I would be the last person to say one word a.gainst them. I am only saying that you 
cannot hold them responsible for what their followers have done. Sir, let us 
not, therefore, go into this question of responsibility too much. Let us con-
centra.te on the immediate present and I c8.nnot help feeling that the fast was in 
way forced upon the MahatIWI4PY the corJ"ellpondence and by the letters of Lord 
Lin1i h~w. The Mahatma. made a suggestion" If you want me to make any COD-
crete suggestions then put me at all events into touch with the members of the 
Working Committee". 

THE HONOURABLE mE PRESIDENT: Your timlf is up. 
T.u:E HONOURABLE MR. P. N. SAPRU: He said, "Put me into touch with memo. 

hers 01 the Working Committee". but ~he Viceroy did not even ea.re to reply to that, 
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part of the letter and then he refers to this act of fast asa sort of political bla.ckmail. 
What other thing.can a man do except sa.y that" Since you say this I sh&ll appeal to 
the highest tribunal where I shall get the justice which you have denied to me "1 On 
these grounds I do hope most strongly that the House will recognize the solemnity 
of this occasion. will recognize that there is a responsibility for the vote which we 
ca.st this day and that it will ask for an . unconditional release of the greatest 
Indian. of this generation. 

THE HONOURABLE HAJ! SUD MUHAMMAD HUSAIN (United Provinces West: 
Muhammadan): Sir, I am supporting this Motion for various reasons. I must 
say that I am not very much enamoured of fastings of this kind. But this is the 
way of Mr. Gandhi. It is not for me here to criticise his methods, or to approve of 
them. I have had the oppoI1;unity of working with Mr. Gandhi for a couple ofyea.rs. 
Then came a time when 1 revolted against the Congress, for good reasons. And the 
Congress knows, headed as it is by Mr. "Gandhi, that I am one of the strongest 
opponents of the Congress policy. 

But today I am supporting the Motion for .~e unco~ioi1a.lreleaseof Mr. 
Gandhi for the reason that it will be beneficial, not only to this country but to other 
countries as well, because I believe that very likely his release may sQlve the dea.d-
lock, for whioh everyone feels anxious. As has been said by the Mover himself 
and the members of his party, that although they do not agree with the policy 
sometimes enunciated by Mahatma Gandhi, they. will support his release at the 
present juncture without entering into controversy as to responsibility between 
Mr. Gandhi ansi the Government. I say the-same thing and that the question of 
analysing and putting the responsibility on the shoulders of one or the other is 
a.bsolutely inopportune for the purpose of supporting this Motion. I appeal to the 
Mem bers on the other side of the House that they should show their i~dividuality, 
their courage, and that they can be independent, by voting for this 'Motion. There 
may be some one who may have it in his mind, but I would like to Bee any 000 
openly saying that he does not wish to romove the political deadlock in the country. 
I have boon hearing from everywhere, from England, from Ainerica, 
and from all parts of India, that everyone is anxious to remove the deadlock. I 
do not know wheth~r they mean it or not. But today's voting will certainly show 
whether the Government is keen on, or indiffererit to, the removal of the political 
deadlock. 

The Secretary of State, in a speech supporting and approving· the refu8&1 of 
pt'.rmission to Mr. Rajagopalachari to see Mahatma Gandhi, also 8&id that it is for 
the Indians to make up their differences, 80M that once they did it, the Britieh 
would be willing to part with power. Now. Sir, how is it possible for Indians to 
make up their differencos, how is it possible for Indians even to sit down to talk 
about their differences, when one pa.rty is in jail and the other party has no access 
to that party 1 The mere fact that the release of Mahatma Gandhi at least gives us 
8. good chance of bringing about a settlement and thereby removing the deadlock, 
is one of the strongest possible grounds for any ~ne who professes to be anxious to 
see tho deadlock ended to support the Motion. 

I am quite certain that the Government also, owing to this deadlock, are not in 
a comfortable position even in the prosocution of the war, in spite of the fact that 
they have at their disposal the resources, both in men and in materials, of this 
country. Think of the day and the time when a united' India stands behind the 
war effort and wholeheartedly supports every phase of it. The position then will 
not be what it is today; tho ~hole of India will be at the back of the Allies, and 
it will be much easier to walk into Germany then than it is today. It is for this reason,' 
in their own interests, that I ask Honourable Members on the other side to support 
this Motion, if for nothing else. . 

It may be said, "Oh, we cannot support the unconditional release <'f a person 
against whom there is the allegation of connection with sabotage and other sub~ 
versive a.ctivitios ". The words of the allegation are very vague. The connection 
may be far-fetched; it may be indirect, or it may be direct: we do' 'not know. 
They refuse to place the ·evidence before the public. The connection may be, a~ 
some people believe, the, aame as between a. human being and a. monkey: there 
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Dlay be no direct connection at all. Therefore, that will not; be a ground for 
not voting for the relea.seof Mr. Gandhi. One thing is certain. If you want any 
conditjon, tl~at 'condition is already fulfilled by hiR unequivocaJ denouncement of 
violence and his reiteration of non-violence being his 8ol'ticle of faith. What ellie 
is wanted now 'I What more can he say? If it is expected tha.t. he would say, 
.. Ph, yes; I advocated violence, sabotage, murders, a.rson. But now I repent". 
I a.m afraid tha.t would mean that the deadlock is deliberately maintained. There-
fore, I request Government, if not for any other reason, at least for this realon, to 
release the man even if they believe him to have been responsible for all thit! misery 
arising ou~ of the August disturbances, if that very man can come forward and give 
be you relief, courage, support and everything that you now need. Statesmanship 
demands tha.t opportunity should be alIowed to him to do this. The peace will res-
tored in the country and your position in thtfwar will be much safer tha.n it is today. 
. THE HONOURABLE SIB A. P. PATRO (Nominated Non-Official): Sir, there is 
no doubt that it is the earnest .desire of every Indian that the present impasse should 
be put an end to as early a.s possible and peace should be restored in the country, 
especially at.a time when we a.re facing tl!e danger of war and when there is the 

'threat to India. herself from a treacherous ~,enemy. But then the quef>tion 
il: How is this to be ended 'I Would the unconditional release of Mr. Ga.ndhi 
contribute towards this end 1 Honourable Members, who have spoken before me, 
have made a special pleading. • They said that Government should uncondition.a.lly 
release Mr. Gandhi what· .. ver may be the past, and he will solve the problem. In 
his letter he Mid, " Place me along with my coll~gues and we will consult and work 
out a programme "~. The whole point is this. He has had for the solution of the 
Indian constitution.a.l problems the last two or three years. Ever since tho deolara-
tion of the Viceroy in Bombay in August, 1940 there was the problem before the 
country. Gandhiji and his colleagues in the Working Committee have had ample 
opportunities of helping the solution of this problem, of bringing about union in the 
country between the Mussalmans and the Hmdus, and thereby solving the problem. 
Has any attempt been made to do this ~ What is the use of a.dvancing that argu-
ment, " You release him now and he wiIlsolve the problem". That is no argument 
at all. To the man in the street it appears a.s if it were a special pleading without 
an understanding of the position. Then, Sir, in the volume of correspondence be-
tween the Viceroy and Mr. Gandhi which has been released I am not able to discover 
any valid reason which he has advanced in his letter for taking up this deplorable 
step of fasting. As some Honourable Member has remarked; fasting becomes not a 
fashion but a sort ofrule of 8atyagraka law with him. Mr. Gandhi himself, after his 
Ra,jkot fast, said there was no use in these fasts any longer. He felt it and declared so. 
Ho has now again taken to this faRt. Why 1 I am unable to discover any reason for 
taking this step again. In the correspondence he says he wants a sort of solace, a 
sort of oomfort, for tile pain which he has been suffering from, and that as a mtga-
grahi he must undergo this kind of suffering. Then, again, he makes an appeal to a 
higher power for justice having failed now. What is the justice that he demands or 
who is to judge the standard of justice 1 The test for such justice as he cla.ims is 
not at all disclosed in the correspondence. Therefore, it seems to IJle that this 
deplora.ble undertaking to fast is not supported by any reason which will oonvince 
the man in the street that he is justified in taking to this. .Even then, friends h~ve 
appealed and said that wha.tever may be the past, he is a great man,-there is no 
doubt about that,-a.nd therefore he must be released. Instead of these honest 
patriots appealing to this Government whioh is oondemned as being inefficient, hard-
hearted, anti-Indian, ·etc., why should an appeal be made to this hard-hearted Gov-
ernment instead of all the patriots joining together and appealing to Mr. Gandhi to 
give up t~ fast and stop·violenoe and thus arrange things for the purpose Gf solving 
the problem t That would be a positive act, a construotive act, whioh is expected 
of our oountrymen and the patriots for the purpose of helping a solution of the 
'problem, lhstead of asking the Government only. The Government o?ght to help 
in the JD4Iotter and it is boun4to help. But it is up to the people to appeal to Mr. 
Gandhi and tell him that it, it not at all proper or fair that he mould fast and die, 



UNCONDITIONAL RELEASE OF MR. GANDIII 39 
but on the other hand he should help them in the solution of the problem. That. 
would appeal to every reasonable person. He calls ",11 these people "reputed to be 
Congressmen ". He does not say that it is the Congressmen who are perpetrating 
these cruel, dastardly hots· of murder, sabotage and incendiarism. No, ·not the 
Congressmen, but those people " reputed to be Con&rressmen ". That is how he 
puts it in his subtle language. Those perSOIl8 who a.re reputed to be CongresBmen 
are doing these acts of violence. Therefore, oven from tho ja.il he could say he dis-
Bociates himself from any of these acts of violenee and he can 1;(~1 these poople even 
from the jail itself, " Do not carryon these acts of violence ". It is possible for him 
to do that. An appeal should be ma.de to Mr. Gandhi thnt he should take construc-
tive steps so that violence 'may corne to an end. There is no lISfl asking this hard-
hearted Government. We have said, "Let us unite ami knock at the door of the 
Government so that our requests may be granted". Why should we, on this occa-
sion only, say, " Let Mr. Gandhi be unl¥>nditionally released?" In his correspon-

. dence, Mr. Gandhi says that hQ is not at all awa.re of this violence and that he is not 
responsible for it. The correspondence shows that now he admits that after the 
Congress leaders were arrested, violent acts have followed and that he was aware of 
them. It was time for him to warn them against any such acts of violence. He did . 
nothing of the kind. Then how can you say that anything reasonll.bJe and poacoful 
can be expe(;tE'd. His last message was, " Do or die". He spoke of "open rebel-
lion". The" Do or die" mentality is there.. As you "II know, his chief lieutenant, 
Sardar Pa.tel, in Gujerat has been preaching that th~ British Govornment would be 
finished in a week. Ho has said that tho presont strug;:,'IH, the presont .~(/tyagraha, 
would not be a long struggle, but will be of only a short dll~'ation a.nd thou the ,"hole 
work will be finisbed and that a revolution would be .effocted. ThOBe Htatomonts 
would not be unknown to a great person and therefore it seems to me that the 
" apostle of non-violence" could have acted in quite a different manq.or to tho one 
which we noticed. He cannot altogether be a stranger to these acts of violence which 
we find in the country. 

The next question is, what is the guarantee that the people have against repeti-
tion. It may be that the lawyers, merchants and the few oapitalists may haVE'! 
confidence. But then what about the people, the masses? What guarantee.do you 
give them for freedom from violence and subversive methods. That is the real 
question that you have to ask yourselves in considering whether it is rea!lonable and 
expedient that he should be unconditionally released without any secl1rity for the 
safety of the people. I should be indeed very glad and happy personally if Mr. 
Gandhi is released. But the real difficulty seeml'J to me to be about the security to 
the people, the agriculturists, the cultivators, the labourers, knowing as we do what 
has been. done during the few months from JUly till 'now. An account of all the 
atro(·ities that took place was given by the Honourable Home Member in the Assem-
bly in reply to a question. Therefore how could we prevent these acts in the future ? 
It would appear that it is not reasonable, politically expedient, that there should be· 

l unconditional release. It may be coercion or forcing the hands of the Government . 
.. Government may surrender. This Government may ohange, changes may take place, 
but the people remain there. The safety of the people should be considered first and 
therefore whether there should be unconditional release is a matter that one should 
conli!ider from larger issues. It is not only Mr. Gandhi but the whole lut of the 
Congressmen that should be released. What is the use of releasing one individual, 
however great he may be? You have to release all the Congressmen and all those 
that have been kept in detention and all those that have been convicted of crimes. 
Therefore it,. i~ a very great problem, very large indeed. We cannot very easily say 
that uncondltlOnal relea~e would be very helpful. It may be an unconditionalsurrenrler 
of the Government. I do not care whether the Government surrender or not. But 
if it is reasonable and politically expedient and secure and safe in future, it might be 
done takirlg the risk.-

TIm HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa : Muhammadan): 
Mr. President, the Adjournment Motion which has been moved before t~ House 
is an important one. No one can deny that the question 'of Mr. Gandhi's life is one 
in which millions, hundreds of millions, of Indians are deeply interested. It will 
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not be possible for any Government, be it English or Indian, to (lome to a deoision 
abollt his life with a light heart. But we have to look !lot it from a detaohed point of 
view. The Muslim League is aooused; if it refuses to be the cat's.paw when it is 
required to play that part. A prospect had been dangled before us by my colleague 
the Honourable Mr. Muha.mmad Husain that his release might bring the millenium 
and a solution of the Hindu-Muslim question. I will have to examine and see if 
there is, even a shadow of coming eve~~s in it; I ~ave also to examine how far the 
Government has coerc!!d Mr. Gandhl roto thIS actlon. I have also to see whether 
Mi'. Gandhi has embarked on this as a measure of forcing the Government or as a 
measure of salvation for all the ills. The time is very short and therefore I will have 
to be very brief. I would invite the attention of the House to the fact that corres-
pondence ha.s been going on between the Vioeroy and Mr. Gandhi froni. four days 
after his arrest. The first· letter was addressed on the 14th August and in 
that letter Mr. Gandhi said: ..... 

.. That you have the approval of your Indian • colleagues' can have no significance, except 
this, that in India you can always commend such services ". 
This is the present to the ten valiant gentlemen. Then again he says :-

.. AnyWay the summary rejection of the demand haa phmged the nation and the Govern. 
ment into cOnfwAOD". . ' . 
This is the first charge on the 14th August. Then, Sir, I come to a. portion with 
which I join issue :- . 

.. The Government of India have not condellCended to consider the Congress offer thai if 
simultaneously with the declarn.tion of the independence of India they could not trust the Congress 
to form a steble provisional government, they should ask the Muslim Lcague to do so " .• 
And that passage is again repeated in his letter of the 29th January in which he 
says :-- . ' 

.. As you Bho~d be aware, the Congress waa wllling and prepared for the Goverruhent inviting 
Qaid·i.Azam Jinnah to form a national Government subject to such agreed adjustments· aa may 

. be necessary for the duration of the war, such Government being responsible to a duly elected 
aesembly n. . 

Here I join issue. He concludes this letter by ~ng :-
.. But the Working Committee is not likely to ha.ve chu.nged its mind ". 

Even after aJl these years, Gandhiji has not realb:ed that we Muslims are no 
longer children to be duped. To form a Government and make that Government 
responsible to II. Legisla.tive Assembly in which we will be in a hopeless minority is the 
negation of independen& or responsibility. We 11 ave seen how the Labour 
Prime Minister, Mr. Ramsay Macdonald, with his Conservative backing, behaved. 
Was tha.t ever a Labour Government in any true sense of the word 1 Now, Sir, 
I do not wish to bring in political issues here. I simply brought in thi.~ thing to show 
to my Honourable friend that the prospeot of any Hindu-Muslim settlement due to 
Gandhiji'sliberation are not at all bright. Nevertheless, as I said in the beginning', 
I will have to examine how these two people have fared, Government as well as 
Gandhij'i. Now the Government have charged the Congress with the responsibility 
f01\ all the troubles that has happened in August-September, and I would like to 
read Loro Linlithgo\\"s charge-sheet. 

THE HONOURABLE THE PRESIDENT: If you read it too often you will miss 
the opportunity to speak. . 

THE HONOURABLE MR. HOSSAIN IMAM: Well, Sir, I take your advice and 
won't read the extract. I want to know, if somebody will point out to me, how did 
it happen that a Party, an organized Party like the Congress, should take the thing 
lying down, while others would take up the cudgel on its behalf and would resent the 
arrest of the leaders of ano~her Party (Congress) so much so as to indulge in sabotage 
and all the other violent acts 1 . The Congressmen, according to the Mahatma., were 
not responsible for all that happened. Then there must have been oth<'r poople who 
did do sabotage, etc., because no one but Gandhiji can deny that anything happened. 
Things did happen in India. The Congressmen were not responsible. We make a 
note of t}>ia. Then we come to the Hindu M.a.hasabha. Here we find Sa.vark&r 
saying they were not responsible for a.ll this. Let u8.acquit them also ofthe charge. 
There is no evidence against the Muslims ; they were not responsible for the sabotage. 
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,Now; will some C.I.D. offioer, 80me bright C.I.D. officer, find out the Party whioh 
is 80 extensive throughout India: that it ca.n at o~e moment stop and try to pa.ta.1yr.e 
all transport and every other thIng and yet remam 80 dorma.nt and so leaderless a.ild 
80 disorganised &8 to have no Apex party of its own 1 

TIIB HONOURABLE MR. P. N. SAPRU: Fifth Columnists. 
THE HONOURA.BLE MR". HOSSAIN IMAM: They would have been confined to 

Bengal if they were of Subas Bose party, but Bengal has fared best and the wont 
Provinoes were my own and that of my Honourable colleague Mr. Sapru. 

Tm: HONOUR.UlLE MR. P.N. SAPRU: The evacuees from Burma. 
THB HONOURABLE MR. HOSSAIN IMAM: The evaouees from Burma had more 

trouble tha.n you could realize. They were not in a position to organize thiS thing. 
It is a thing whioh one must ponder. 

Now, Sir, there is no doubt some weight in the charge whioh Pandit Kunzru 
brought forward against the Governm~t. He gave you two options: ei~her con· 
vince him or place him in his Working Committee. There is no defence put up by 
the Government against these charges and I would like the Home Department or 
the Leader of the House to reply to this charge of Pandit Kunzru. It is a very 
pertinent oharge whioh he ha.s made. 

If the Government is not willing to be blackmailed, as he calla. it himself, then 
the one demand whioh Cl'n be met by them is that they should not blackmail othei'll. 
It is only when Government deals with the question of the Congress that the League 
and other Parties are dangled as the people who oabnt, whose ponsent is necessary 
for'denying power to the Congress. But when the question of devolution of powe1'8 
oomes then there is nobody in the eye of the Government but the Congress. When-
ever there is any prospeot of making a Hindu-Muslim settlement even the highest 
in the land has not the decency to keep out, a.nd not to queer the pitch a.s he did 
in December last year. He dangled before us t4e geographically-one formula of 
India., as if it was a new theory or a new disc~ry that has been made and as if 
even a schoolboy did not know that geographica.lly not only India is one, but 
Asia i i one and the whole world is one. Man for man Hitler and Roos~velt are ODe. 

Now, Sir, the question at the present time is: Is it wise for Government to take 
on itself the odium of the eventuality that might happen 1 I sincerely feel, Sir, 
that my Hindu friend~ should not only confine their a.ttention to the British Govern-
ment l;ut should approach their Mahatma as well. Gandhiji should be persuaded, 
as hH wa.s perstmded when he took the fast on the Harijan issue. At that time, too, 
the direct tusslo was between the Government and the Congrees. Mr. Gandhi did 
not like the Communal A ward; he wanted it to be amended. The Secretary of 
State did not amend it but the people of India did go over to him and brought about 
a sort of settlemont. I think it is possible to persuade Mr. Gandhi even ",ow, because 
it is a flloBt to capacity; it is not a mum burtn fa.st, so it is not so hopeless as it appears. 

We, Sir, I mean a$ Leaguers, do not como into the picture. We are neither 
responsible for his being sent to the jail, nor are we responsible for keeping him in 
the jail. It is a quarrel between the Government consisting of a majority of Hindu 
members and Mr. Ga.ndhi and they should settle it between themselves. The 
Viceroy and Gandhiji are friends. It is a triendly quarrel, or it might be a deadly 
quarrel. No one knows, but the issue is weighty and I can aSSUI'e my friends that 
the Government is too wise to embark on an issu6, the result of which it knows 
would be odium throughout· Indil'. 

THE HONOURABLE SIR MAHOMED USMAN (Leader of the House): Mr. 
President, Sir, I h,we not muoh to say on the Motion moved by my Honourable 
friend because tho Press communique bas answered all the questions raiBod in the 
debate today. Tho Govorllmont wore very anxious when they heard that Mr. 
Gandhi ha.d res,oIvod to fast and therefol"O I think they adopted a very reasonable 
solution when they told him that they wore prepared to rolease him for tIw purpose 
and for tne duration of tho fast. We thought, Sir, that this was a. very lair offer: 
otherwise our administration could be brought to a standstill by anybody who 
could KIIoy that he was going to fast ~-imply oocauso he di:l8.greed with too Govern-
ment. They felt tha.t the highest standards of administration should be main. 
tained. But Mr. Gandhi was not willing to aocept our offer. The offer stands 

.) 
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even today. The next best thing we oould do was to permit him to have his own 
medical adVisers and friends. Our object in &ll this was tha.t his friends should go 
and induce Mr. Gandhi to give up his fut. That is the course now !,uggested by 
two of my Honourable friends who ha.ve just,spoken-I mea.n the Honourable 
Sir A. P. Patro and the Honourablo Mr. Hossain Imam. Instead of asking the 
Government, I think tho fri6l1ds who are very anxious that Mr. Gandhi should live 
should Ilpproach him and ask rum to respect the opinion of the India.n le&ders and 
to give up tho fast which he has undertaken and thus save his life. 

Coming to the question of unconditional release, I should like to say tha.t un-
conditional release will not be the right thing to do, as it will plunge the whole 
country into trouble again. We know that Mr. Gandhi will not f&at when he is 
released unconditionally. But he is not going to be quiet. He will certainly start 
once again his revolutionary. aetivitios,. to which he stands committed, for 
capturing the Government of the country for tho Congress. This is not going to 
bring communal harmony: on the other ha.nd, it, will increase- communal bitter-
ness, because Mr. Gandhi is not a.t all just and fair to those parties that do not 
acknowledge him as their leader. One hundred million Muslims refuse to submit 
themselves to the rule of the Congress; 80 do the Scheduled Castes, the non-Brah-
mins of Southern India and the Princes. ~rhe Honourable Sir A. P. Patro has 
spoken in the same strain as the Honourable Mr. Hossain Imam. Government 
have to consider not only the-claims of the Congress Party alone, but also those 
of the other parties' as well. Mr. Ga.ndhi, in his letter of January 29th, says in the 
postscript :-

"The Government have evidently ignored or overlooktld the very material fact that the 
Congress by its August resolution asked nothing for itself. All its demands were for the whole 
~ple. As you should be aware, the Congress was willing' and prepared for the Governmen~ 
mviting Qaid.i.AzaIn Jinnah to form a national government subject to such agreed adjustments 
_ JIl&y be necessary for the duration of the war, such Government being reeponsible to a duly 
elected assembly". 
This, he says, was. in! the mind of the Congress on the 9th of August. The 
object of the postscript was to draw the attentior.. of His Excellency the Viceroy 
to tho fact that he wa.s thinking of a national Government and inviting Mr. Jinnah 
to form a' national Govornment on the 9th of August. But what does he say on 
the 14th of August? He says:-

"Let me examine the Government offer. 'It is that as BOon as hostilities cease, India shall 
devise for herself, with full freedom of decision and on a basis embracing all and not only a sincle 
party, the form of government which she regards as most suited to her conditions '. Has this 
offer any reality about it 1 All parties have not agreed now. Will it be any more possible after 
the war 1 And if the parties ha.ve to act before independen.oe is in their hands? PUI;ies grow 
up like mushrooms, for without proving their representa.tive character, the Government will 
welcome them as they have done in the past, and if they, the parties, oppose the Congresa and it, 
activities, tho\lgh they may do lip homage to independence, frustration is inherent in the Govem-
ment offer. Hence the logical cry of withdrawal first. Only after the end of British power and a 
fundamental change in the political status of India from bondage to freedom, will the formation 
()f a truly representative government, whether provisional or ponnanent, be possible ". 
Here he doEtS not think of tho Muslim League at all. Sir, Mr. Gandhi is the leader 
of only one pltrty, the Congress Party. Govol'llmont havo to considor tho claims of 
all other parties a.s well-the Muslim League, the .Justice Party, the Scheduled 
Castes, the E\lropean interest~, the Indian Princos, and so OIl. Therefore, we cannot 
act as if the Govornment exists only for Mr. Gandhi and the Congress. If Mr. 
Gandhi suceood" in making the Congrosil Party dominato over others, there is bound 
to be a.narchy in India, which will greatly facilitate tho Japanese invasion' of this 
country. (lnterruption.) Mr. Shankar Rao Deo, a member of the CWlgress Work-
ing Committee, who has been arrested and is now detained, speaking at Marol and 
Ghatkopar :n the Bombay Suburban District on the 26th and 29th of July, said 
that he thought the entry of Japan into the war should be an encouragement to 
Indians, (4'ho should, and did, derive plea,suro from the successes of the "Germans .. 
He went on to suggest that the mass civil disobewoooe movement would take the 
form of a. general strike in all factories, mills, and transport undertakings, whioh 
would cripple the war ma.ehiMry. This is clearly the object of the movement 
started on the 9th of August. 
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"THE HONOURA.BLE MH. V. V. KALlKAR: Who said tbis ~ 
_THB HONOURABLE Sm MAHOOD USMAN: Mr. Shankar Rao Deo. 
,Sir, while the Government of India. deplore the use of the weapon of fasting to, 

aoliieve politioal ends-whioh Mr. Gandhi and the Congress themselves bYe oon-
demned before as oontaining an element of coercion-they do not wa.nt tha.t any-
~thing should happen to the life of Mr. Gandhi. They have therefore allowed his 
friends to visit him. His friends, I ,am sure, can persuade him to give up his fast 
.. &8 it is a fast not unto death but to papacity. I entirely agree With my Honourable 
friends Sir A. P. Patro and Mr. Hossain Imam that instead of appealing to Govern-
.ment the leaders should appeal to Mr. Gandhi to give up his fast. 

It is now three and a half years since the war began. 1 should like to ask what 
,the Congress has done to encourage the war effort. The responsibility for all the 
:troubles in India today is theirs. As soon as the war broke ou1; they raised tho 
,political issue. They thought more of. their own Party than the safety of the 
'country. The only pOllitive thing they did was to make speeches at the end of 1940 
.and the beginning of 1941 to discourage the war effort, for, which they went to jail. 
It is this attitude and activity of the Congress that encouraged Japan to attaok 
this country. Coming out of jail, they again- thought of how best to capture the 
,Government for their Party. Finding that the British Government would not 
yield t.o them and were for justice and fair play to all, the Congress started the 
,slogans "Quit India" and "Do or die ". I should like to ask: Are these the 
people that are going to assist the British Govemm~t alld their Allies in the pro-
:aeoution of the war if they succeed in acquiring the supreme control of the Govern-
ment of India 1 -

Sir, as I have said, the solution is in Mr. Gandhi's hands. If he wants it he 
.can certainly end his fast. It will give us great pleasure. 

TlIlD HONOURABLE Sm RAMUNNI MENON (Nominated Non-Official): Sir, 
however deplorable the fast may be, there can be no doubt that the action which, 
was commenced" few days ago and has since been proceeding on its distressful courae 
has created considerable alarm and anxiety among all seotions of the Indian publio. 

TlIlD HONOUlU.BLE THB PRESIDENT: A little louder, please. 
THE HONOURABLE Sm RAMUNNI MENON: But I think it will be a mistake 

to consider the situation that has arisen as being a very simple situation, -capable 
of a simple and direct solution. We all know-those who have been in touch with 
public affairs in this country during the last six months cannot but know-that 
the present political situation in the country is extremely complicated; and it must 
be a source of the greatest embarrassment to the Government as well as others to 
deal with that situation in the midst of a world wa.r. Therefore" let us not make 
the mistake of assuming that it is a very easy matter to extricate a very important 
personage from a difficulty into which he has got of his own deliberate accord and 
against the earnest adv~ce of some of his best well-wishers. What is the position! 
Mr. Gandhi has gone on fast and the country is suggesting to the Government of 
India tha.t he should be released unconditionally. For the facts relating to the 
-situation, fortuIlILtoly we need not travel very faJ'. The correspondence, which has 
h(ltm published reoently, between His Excellency the Viceroy and Mr. Gandhi gives 
all the relevant circumstanoes, which will b~ sufficient for anybody to come to a 
balanced judgment on the mILin issues involved. Anybody who reads that corres-
pondence dispassionately and with .80 full and a fair understanding of the facts of 
the situation cannot but come to the conclusion that the Government of India have 
,shown the utmost tolera.tion a.nd the most conciliatory spirit in dealing with a per-
sonality who is ~oted for his dogged determination and individuality.. If, after 
all their efforts, the person concerned decides to ,act of his own accord, of his own 
deliberate choice, what can anybody else do! You must leave him to take the 
aotion that he chooses to take and to faoe the conSequences of his actLon. Will 
anybody approve of thc method of fa.sting as a legitimate method of achieving a 
.secular object if it is undertaken by any ordinary person 1 I am surt! that every-
body will treat the affair, if not with-what sha.ll I' say 1. -oontumel~ certaiQly 
with derision. I can well understand that there might be a difference of opinion 
in regard to fasting as a pa.rt of religious practioe. But suoh difference of opinion 
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does not exist in regard. to its adoption in secular' affairs. If, under these oircum--
stances, a person decides to go on fasting, we can only leave him to do so. The· 
Government of India. have shown that they were prepared to make every provision· 
f~ his undergoing the fast in the most comfortable and congenia.l surroundings •. 
Their offer, however, W&8 refused. Now, it is suggested that he should be released 
unconditionally. What are the implications of that suggestion t Mr, Gandhi is. 
under detention for reasons whioh are well-known to the world. The Government. 
of India. have taken action along certain lines and that action has been approved 
a.nd strongly supported by a.ll sections in this country other than the Congre88_ 
What will a sudden reversal of that polioy.......nd it is a sudden reversal which this. 
unconditional release will amount to-mean! It will mean that the Government are· 
prepared to thrbw overboard all those elements in the count.ry which have' stood. 
by the Government, which have given them. their full support not only in regard to. 
this action but in regard to the entire war effort. It will m~ something more. 
It will mean that we are prepared to bring about a political solution without any 

. reference to the elements other tha.n the Congress in this. couDtry-a solution which,.. 
the Government have solemnly declared on several ooca.sions, can only be achieved 
and will only b6' permitted to be achieved on certain definite conditions. I consider' 
that when all these very important considerations are borne in mind, a suggestion 
that Mr. Gand~i should be released unconditionally is devoid of all practical signi-
ficance. The Government of India offered to release him on certain conditions, 
na.mely, that he must disclaim all responsibility for the mischievous resolution of' 
the Congress Working Co:rnlDittee which plunged the country into the subsequent 
deplorable state of affa.irs-cbos, murder, looting, arson, a.nd sabotage of various 
kinds. Secondly, the Government of India wa.nt to be 8.8Sured that with regard 
to the future his conduct and the conduct of his friends will be favonra.ble to. the-
Government. What is there unreasonable in asking for these conditions! Can 
any recognized Government of a country refrain from insisting on such conditions· 
in rega~d to people whom they ha.ve .deliberately kept under detention for well 
known reasons, reasons which ntight not be accepted by the persons concerned but 
which are considered &8 sound 'and valid by all other people 1 I cannot see that any 
Government could have adopted any other attitude in this matter. We should aU 
certainly like, on grounds of humanity and for reasons of expediency, that· Mr_ 
Gandhi should 'be released from his present position. But that is a matter which 
lies almost entirely in his own hands. He has only to give oertain assurances and 
out he comes. He is' not prepared to do that. Are the Government of a country 
going to conduct their large State afflloirs in accordance with the wishes and judg-
ment of one individual in the community, however great he may be 1 I do not 
think that any Government can accept such a position. I therefore consider that 
all this debate, however interesting it may be, and however reasonable our respec-
tive lIopproaches may be, can lead to notQing unless Mr. Gandhi hiI11B8lf changes 
his own mind and his outlook on life. I, therefore, think tha.t the a.ction taken by 
tho Government of India deserves the fullest support from all thinking sections of' 
the public. 

THE HONOlJRABLE Mr. R. H. PARKER (Bomba.y Chamber of Commerce) : 
Sir, if I may very brieflY'emphasise one point which seems to me rather to have 
escaped our no~ice this afternoon 1 shoul<J like to do so. Honourable Members have, 
quite rightly and naturally, drawn attention to the very serious risk that Mr. Gandhi 
is running. It has also been said that he is running that risk himself. With both 
these points of view I am in agreement. But I would also ask Honourable Members 
-and when I do so I ask the Government also--to take into consideration not only 
the risk that Mr. Ga.ndhi is running but the risk that might be .run by thousands of 
others were 0. certain decision taken. We have had experience in the last srx months 
which has taught us a lesson. During that time we have had a Government who have 
conducted our affairs for us very, very soundly. I am not going to ask thcm to do-
this or to no that. But I would ask them to bear in mind those thousa.nds who have 
Buffered and those thousands who might suffer .a.sain if certain things were· done. 
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THE HONOURABLE MR. N. K. DAS (Orissa: Non-Muhammada.n): Sir, I :n;;. 

to support whole-heartedly the Adjournment Motion moved by my Honour-'bt& 
friend Mr. Kalikar. In doing so, I wish to invite the attention of the House.to wiiai 
happened before Mahatma Gandhi took up the fast. It WIIS, I am sure, not nece~ 
for him to enter into correspondence with the Vioeroy unless he had, as I presurile'. 
a mind to change his way of action. In fact in his first letter to the Viceroy he said :-;-

.. This is the wa.y to avoid it.;-convinoe me of my error ~r errors and I IIha1l mak~ ~mple ameDdi, 
You can send for me or send someone who knows your mmd and can carry conviction. There aN 
many other ways if you have the will. May I e:cP\lCt atl early reply' " 
This is ample evidence that' Mahatma Gandhi has the intention of changing hi" 
way or at least his mode of action in conducting the satyagraIuJ movement that wait 
envisaged In the resolution of August last. Then, again, Sir, in his8Coond letter W 
the Viceroy he said:- • 

.. To 8Wll up-- _ .... 
(1) Ifyo\l want me to act singly convince me that I was wrong and I will make llmple amen~ 
(2) If you want me to make any proposal on behalf of the C~ you'should put m. 

among the COngreBR Working Committee members. I do plead with you to make up your mind 
to end the impaaae". J 

It is very clear from this that Mahatma Gandhi. was no less anxious than the Viceroy 
himself to end the impasse, and to give a new lead to the 8fdyagraAa movement tha' 
he contemplated. But unfortunately the Viceroy ui1tlerstood him otherwise and in 
his letter the Viceroy said in the last sentence of the second paragraph of the second 
Il'tter:- -

.. And 'itin the meanwhile YOIl yourself, by any action IUch.&e you now appear to be contem-
plating, attempt to find an easy way out, the judgment will «0 againat you by default". 
'l'hat is what the Viceroy said and Mahatma Gandhi took very strong exception 
to these words. To my mind this was too much for a man of great trutli a.nd of greai 
character and a man of very great sacrifice. I should think that the Government of 
India are very ill advised if they are not takillghim at his word. When he has come 
out himself without any communication from the Viceroy or from anybody, when he 
has come out himself voluntarily and said that he is ready to reform his movement or 
at least to amcnd it, it is very uncharitable to say, as the Honourable the Leader of 
the House has sai~, that as soon as Mahatma Gandhi is released the whole ceuntry 
would be plunged intQ chaos and confusion. I ask him, Sir, supposing, God forbid, 
Mahatma Gandhi dies because of his fast, are the Government of India prepared to 
withstand all that would come after him? I do not agree with the Government 
nor with the Leader's views that Mahatma Gandhi or the Congress are responsible for 
a.ll that has happened since August 9th. It is idle to place all the blame at the doom 
of the Congress. I believe, Sir, that the murder, sabotage, etc., that took place are 
due to many factors and one of the factors is that the Government of India thought-
lessly ~ut all the Congress leaders into prison, all those who outside the prison would 
have been able to restore tral!quillity and pea~ in the countr:r . much more quickly 
than the Gove~ent of IndIa can do. I think tha.t the VIceroy would be well 
advised to release Mahatma Gandhi unconditionally, for he is the only acoredited 
leader and mass leader in this country who would be able to restore peace a.nd good 
order and stop all sabotage and disorder; and he w~ be able to solve the politioal 
dea.cllock that exists today; otherwise I am afraid it will never be solyed. 

THE HONOURABLE MR. M. N. DALAL (Bombay: Non-Muhammadan): Mr. 
President, this House will be failing in its duty jf it does not come forward to expr0B8 
its own sense of anxiety and appeal to the authorities to take a wise and Jnlibane course 
in the best interests of the country. 1 do not desire to go into the question whether 
Mr. Gandhi is right in undertaking-the fast .• I have my own views on the subject, 
but I am cpnviitced that when it is possible for Government to save the situa$jon and 
prevent any serious risk to Mr. Gandhi's life they should not hesitate to do so. 

There is every reason to think that if Mr. Gandhi is released unconditionally, he 
will set himself against violence in every form and use his great in1luenoe=to carry 
public opinion against civildisturbanoes. We are all tired of the political deadlock 
which has resulted in harm to both the Government and the publio. Instead of 
following the present barren courBl;l and looking at th~ question from the policeman'" 

~, 
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point of view, I am sure Government will show statesmanship at this juncture. I do 
not see why the release of Mr. Gandhi should not be the first step to bring about new 
p<lIitioal oonditiOM in the oountry, for it Inay help to bring all parties together and 
make one last eft"ortto"reaoh an agreement. I venture to suggest that Government 
sto.ndto gain a good deal if ttmy can lay aside considerations of p~8tige and release 
Mr. Gandhi as a gesture of goodwill to the people. Such goodwill will not only have 
great effect on world opinion bat is bound to he reoiprocated in this country itself. 

With those words, Sir .. I support the Motion.. " 
1'lm HONOURABLE KUMAR NRIPENDRA NARAYAN SINHA (West Bengal: 

Non.Muhammada.n): Sir, I rise to support whole.heartedly the Adjournment 
Motion'moved by my Honourable friend Mr. K.alika.r. Sir, I appeal to the Govern· 
ment to release Mahatma Gandhi unconditionally. Mahatmaji is undoubtedly the 
greatest son of India and his release will be widely appreciated by the people in this 
country, rich and poor alike. I think after his release Mahatma Gandhi will try his 
level best to solve the political deadlock and also to stop the civil oommotion move· 
men~ in the country. I earnestly request the Government to give Mahatmaji an 
opportunity____ ' 

TIm HONOURABLE 'TO PRESIDENT: Order, order. The debate has been 
talked out and automatically now terminates. 
. The Council then a.djourned till Eleven or the Clock on Tuesday, the HithJFeb-
ruary, 1943. " 




